o

#'. CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29,67, 87,113, 126, 137, 181, 212, 266, 268,
269,277,281,:299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,

634, 635, 791, 822, 880, 898, 904, 905, 939, 942

952, 1100 1202, 1225 of 2013.

.« Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

I. 'C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

- T.P.Latheef
~ S/o Attcka
Thiruvathapura, Kiltan Island,
Union Territory of Lakshadweep-682 558 Applicants

o

Y

(By Advocate: Mr.Shabu Sreedharan)

Versus

I Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath

2.
Union Territory of Lakshadweep
Kavarathi Island-682 555
3. Tlie Chairperson

~ Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558




e e e :
T

<

4. The Executive Officer .

Village (Dweep) Panchayath
- Kiltan Island, Union Territory of Lakshadweep-682 558

5. ThePrincipal
Government Senior Secondary School .
= Kiltan Island
Um__on__lfe}rrltory of Lakshadweep-682 558. Respondents "

(By Advocate: (Mr.S.Radhakrishnan (R1,2& 5)
' (Mr.R.Ramdas (R3)

2. OA 67/2013

I Seedikoya.M.
S/o Abbosala Koya
Malayattiyoda, Kiltan Island
Umon T errrtory of Lakshadweep-682 558.

Marsha _

S/o Krdavu Komalam

'I henakkal House, Kiltan Island

Umon T errltory of Lakshadweep-682 558.

b

3. /\bdulla A p.
S/o Khalid
Allmapura Kiltan Island
| Umon Ierrrtory of Lakshadweep-682 558.

Cll_arnaygth Housc, Kiltan Island
Urii'on Territory of Lakshadweep-682 558.

- 6. Rafeck Khan H.M.

S/o Abdul Rehman
Aliyar House Kiltan Island - ‘ 4
Umon Iemtory of L. akshadweep 682 558. Applicants

(By Adv; M ':‘S;habu Sreedharan)

Versus



)

5 -
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Umon Ter1 1tory of Lakshadweep represented by

' rmm%trator Kavarathl [sland-682 555

or of Panchayath
oni Territory of Lakshadweep
Kavarathl sland 682 555

The Chalrperson
Village (Dweep) Panchayath
<‘1‘1t”a_n Island, Union Territory of Lakshadweep-682 558

- The Executive Officer

Village (Dweep) Panchayath
Kiltan Island .
Umon Temtmy of Lakshadweep-682 558 Respondents

(By Aq_vpaca}t:e;' (Mr.b.Radhakrlshnan (R1,2 & 4)

3.

[

N

OA f87/'i’01 3

Abdul Salam P.P.,age43
9/0 Saldmuhammed
Puthlyapura Kiltan Island
Lakshadweep

Applicants

‘I\}Ir;il’rﬁatap Abraham Varghese)
Versus
T he Admlmstrator

Umon Territory ofLakshadweep
Kavarathl 682 555

_T;hi. Dlrector Department of Science & Technology

i

Lakshad ‘eep Administration,
Island 682 555

‘Ofﬁcer

Environment Warden

I érn of Environment and Forest, .
Kllztan. I'sland Lak%hadweep 682 558

' "l he Chalrperson Village (Dweep) Panchayath,

' Klltan Island Lakshadweep-682 558 Respondents




(By Advocate "(I::\/h S.Radhakrishnan (R1,2 & 3)
5 (Mr R.Ramdas — R4)

4. VOA 113/2013

I \/Iuthukoya T, P
Sto Kidave Haji
Thnuvathapuxa Kiltan, Lakshadweep.

2. Sal;hPl e
| S/Q“I‘bslahlm Haji
‘Pandala Kl]tan Lakshadweep

3. Yacoob P K
+ S/o:Subair. A
: Punnald(ad Klltan Lakshadweep

4. A11 Mohammed :
: S/o /\ttdka Allydl Kiltan, Lakshadweep

5. Kunhlkoya AP
' 5/0 Sayed Muhammed P K.
N ckal: pura Klltan Lakshadweep

8. « ’qathcn .c 1
S/o Mohammed P.

Appli‘cants

(By Advécate: Ms.Daisy | Daniel)

Versus



L

o

“The Administrator
Union Territory of Lakshadweep
Kayarathi-682 555.

The Chairperson

2
Vil lage (Dweep) Panchayath
Kiltan7682 558
3. T he Employmenl Officer
Kavarathl L akshadweep 682555
4, Djl'ectox' of P.anchayath
- Department of Panchayath
c'Kavarathi'— 682 555
S. The Exccutlve Ofﬁcex
Village- (chep) Panchayat, Kiltan - 682 558
l lomcultum] Assistant
Yl,l]agQ (Dweep) Panchayat, Kiltan-682 558.
(By Ad Ocats :Mf}S{.Radhakrishnan-R1,3,4&5) |
5.
1 .‘”faduna KC.
Slo Yousuff -
Kanmchetta Kiltan Island
Ul of akshdadwcep 682 558
2. Kunhn M
c,S/‘OfAmbukoya
: I 1ltan Island
hd dweep 682 558
3.
S/o .
Komalam K]ltan Island
Ul "fLa<shdadwcep 682 558
4, Sal,,em P P
S/o ‘Harhsa - :
Puthenpuxa Klltan Island
UT ofLakshdadweep 682 558
S. -

Itan Island -
Hidadweep-682 558

Respondents



6. Kunh1 KP

an Island
UT ofLaksh dweep 682 558

7. Abdul Kasun P V
S/o. Muneer
Pc_mvamv_ell Kiltan Island
UT of Lakshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
V_ersus

1. Union Territory of Lakshadweep represented by
Ihe Admihistratbr Kavarathi Island-682 555

2. "l he Dnector of Panchayath

Umon Territory of Lakshadweep
Kavaxathl Island-682 555

The L;h_:an_jperson .
=Village (Dweep) Panchayath
Kiltan [sland, Union Territory of Lakshadweep-682 558

[US)

4, The Execmive Officer
Village (Dweep) Panchayath '
Kiltan‘ls_l_and, Union Territory of Lakshadweep-682 558

5. The "nvxronmcnt Warden
' : ment of Envnonment and Forest

Zonal: Ol __x‘ce letan Island
Umon Ien 1to1y of Lakshadweep-682 558 Respondents

(By Advocate _ (Mr S.Radhakrishnan (R1,2,4 & 5)

6. OA 137/2013

L. Jalaludheen K K.
S/o 9ha1k Poovalap
Poovalap Housc Klltan Island,

[§ ]




.é.'

(By Advocal

Kiltan Island,
shadweep -682 558.°

Ameerah A P

'9/0 Syed Mohammed

Alakalapma House, Kiltan Island,
UT of Laks 1adweep 682 558,

Ismail T

S/o Yusuf .
”I‘holiyoddHouse, Kiltan Island,
uT ofLakshadweep—682 558.

. Syed Mohammed Koya K.P.
- Slo Mohammed

Kanﬁpula House, Kiltan Island, (
UT of Lakshadweep-682 558.

Késiiﬁkoyé C.H.
Slo Muthu:koya
Ammipura House, Kiltan Island,

U_I”l’ of Lakshadweep-682 558. Applicants

M;‘,Shabu Sreedharan)

Versus

| .‘ ry of Lakshadweep represented by
e,Admmlstrator Kavarathi Island-682 555

lhe DlI‘GCtOI of Panchayath

_ Umon Ten 1t01y of Lakshadweep
: Kavarathl Island 682 555

Fhe vChvalrperson

\/1”856 (Dweep) Panchayath

1 he Assmtantlfngmeer

Electrical %ub Division

Klltan [sland

Umon lemtoxy of‘Lakshadweep 682 558. Respondents



(By Advo.cate Mr_.-

7. OA 181/2()13

I Sadakathulla A age 38 .
S/0-Kunhi Ahammed
. AJnad House Kiltan Island
I akshadweep

2. Naxaruglla P T age 26
~ Slo Kunhl g
Palllthlthlyoda House, Kiltan Island
L akshadweep

(By Advoca.te: Ms.Da;isy [. Daniel)
Versus.
I ’l he Admmlstxatox

Umon Territory of Lakshadweep
Kavalathn 682 555.

2. The Chalrpe;son
¥V lage Dweep) Panchayath
3. richayat

| Depam nt of Panchayath
Kavau athn 682 558

(By Advocate M1 S Radhakmhnan (R1& 3)

8. OANO 212/2013

.I’P Havvab1 W/o Abdul Salam
l abOUICI‘ Agncultum] Department

|, The DnectOI ongnculture
Union Territory ofLakshadweep
Kavaratti Islaﬁnq - 682 555.

Radhatsishnan (R 2,4&5)

Applicants

Respondents

Applicant



o . —a

‘ 2. T:,l):'é‘.Adminisll’ato‘r
~_Union Territory of Lakshadweep ,
Kavaratti Island ~ 682 555. Respondents

(By Ad'\i'dga.te l\/lx S.;if:lléiidhakl'ishnan)

9.  0.A266/2013.

I. S':ébl‘:ﬂrfAll;:’_K_; "
KUITl)’ﬁIl’liyoda%'HOUSc,

‘ C.P.I’»iroz o
Chemmanam Palli House
Kalpeni Island. -

o

3. KI’ Cneriyakoya
Karuppathapura House,
Kalpem Island

4. i :
Pakklpma'-l—louse
K.alpem Island

5. IIabsa A

Allkome House
Klltan Island

6. A P Naseema
Aynapula;House

Applicants
‘(\dmmlstl at' n. of the Union Terri itory
of La <shadweep, Kavarathi — 682 555.
2. ‘Fhe Dnectox (Serv1ces)
/\dmnnstrahon of the Union Territory
qofLakshadweep (Secretariat),
Kavalattl - 682 555.
3.
Respondents
N



(By Advocate Mr S. Radhakrlshnan)

10. () A No 268/2013

S E

e Agattl Island
Umon ,Temtory, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
'Bhalkalh Manzil o
Agati Island, Union Territory
L akshadweep ' Applicants

(By Advocate MI Gxashxous Kurlakose)
» ;_';; . Versus

I ]he A‘dih'iﬁis't"ratdl

2. 1 he Duect01 ofPanchayath
Departmcnt ofPanchayath
Kanla[ll - 682 555

Spema I Officer:
Vlllage (Dweep Panchayat Agatti) — 682 558, Respondents

5.

(By /\dvocatc M1 S Radhaknshnan)

I1. ()A 269/2013

Applicant
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Versus’

i

2. V»V"?J~'hev;C;,l}'a’i_rpe:I"§on' ,
Village (Dweep) Panchayath
Kiltan-682 558 -

(O9]

The'EVmplcl)_ylﬁént Officer -
Kavarathi, Lakshadweep-682 555.

4. Director of :Pé‘ﬁéhayath
- Department of Panchayath
Kavarathi -682 555

5. "’I;‘:h‘e.'jfix‘eéu‘tive‘ Officer
~ Village (Dweep) Panchayath
o K;i.lt'a.h,-‘682 558

Hort‘i‘cli-ltm'al-'-ASsistarit

Village' (Dweep) Panchayat,
Kiltan-682 558.

o

(By Advocate:  (Mr.S Radhakrishnan (R1,3 & 6)

Versus

tage "é_(I.‘f)',.w;e:'fefp‘)').vPanchayath, Kiltan-682 558

i .
A ‘.,

Respondents

Applicant



4. e
») Panchayath,

Respondents
(By Aci"l'osg; .akrishnar‘l - R‘1-3)
13,

I

S5 Sayld A\ K

: Vallomkadlyodu

Kiltan Island _Lakshadweép
2. Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House |

Chetlat e Applicants

(By Advocatc Mr. Gxashlous Kuriakose, Sr. & Ms.Daisy I Daniel)

Velsus

| dmlmstl ator
,U' of Lakshadweep, Kavarathl 682 555

2. D1rec101
Scnence & Technology
Chetlat 682 556

(V]

D-n'ccto; ofPanchayath

Cinet].at 6é2 556

6. Jumol 801ent1ﬂc OfﬂCCI
Chellat 682 556.
' Aécounts .O: - ,
' " irathi-682 555. L Respondents




—_—

A K deecd ,
Al(kara House :

:Poo‘_yem vHou se
-Kalpcm Island

3. A'.'I:L Ahadabi
Athanam Thottam House
Kalpeni Island.

4. P.P.Sulaikha
‘Puthiya Pandaram House
Kalpem Island

5. C. P Noouehan
Chemmanam Palll House
Kalpcm sland

6 AK. Bcebl :
Anakkalal House
'Kalpem Island

7. M P. Mohammed
Mulllpula House
Kalpem Island

K.'B Gangesh)
Versus

. The A trator
ration-of the Union Territory

. The‘ Duector' (Services)

2.
Admmlsn ation of the Union Territory
of Ldkshadweep (Secretariat),
Kava

3. | Agriculture

r of Lakshadweep,
82555,
esente ;b'y its Director.

(By Advocate Mr S Rddhakrlshndn)

éf Lakshadweep, Kavarathi — 682 555.

Applicants

Respondents



10.

I

12.

- <'~:-.;t£‘.s:-.,i’:-5.‘»‘_yy ol

0A 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island. '

B.Ahammed, age 43 ‘
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

*P.P.lHassan, age‘4 l,
S/o Sayeed Bukari M.P.;Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C:Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,.
Andrott [sland.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
.Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimalh, age 41, v
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A.Jamal, age 48, S
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



o s
13. © AMohammed Mustafa, age 32,

S/o Kidave, Aliyathara House, -
Andrott Island. ’

14.  L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

15. C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island. '

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
° Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/0 Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20, K.K.Kunhibi, age 52,
~S/o Yousaf, Komalam Kattu,
Andrott Island. '

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22. = Mohammed Murshid, age 36,
‘ S/o Koyamma K.P., Moosathada,
Andrott Island.

23. 1<.';(I.fMohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

24, P.P.Hamza, age 34, |
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27.

28.

29.

30.

33.

34.

36.

16

M.P Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, a'ge 39,
«D/o Majeed, Puthiya Manzil,
Andrott Island.

L..Pathummabi, age 37,

- D/o Yousaf T., Lavanakkal House,

Andrott Island.

H.K.Hussain, age 35,
S/o0 Pookunhi, Ilalookakkada House
Andrott Island

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

" K Mohammed Basheer, age 34,

.S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A Rasheed Khan, age 39,
eed Ismail, Allyathara House,
- Island.

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,

® Andrott Island.
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37.  P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

38. _T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island. ' )

39. Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House, -
Andrott Island.

40. Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island. -

41. P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

42.  M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.
43.  M.C.Hammedathbi, age 37,
D/o-Yousaf, Mylachetta House,
Andrott Island.

44.  Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
/-\nd'rol‘t [sland.

45.  Guhar MadeénaBeegum, age 37,
D/o.Mohammed B, Aliyathara House,
Andrott Island,

46. KK Pookunhi Koya, age 36,
S S/ Yacoob, Kolikkatt House,
Andrott Island.

47. KD@IVLS}’I Mohammed, age 36,
<§/0 Sayeed Mohammed, Kachashada House,
Andrott Island. o Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus




(8]

has

w

10.

1.

The Administrator _
Union Territory of Lakshadweep -
Kavarathi -682 555

‘Director of Education

Directorate of Education
Administration of the Union Territory of

Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by 113
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Andxoth

‘Mohaﬁ)med Shamsheer M.K.

S/0 Bathesha U.P.
Mayamkkada House, Androth.

o Mohammed Asker

S/o Seethi
Aliy__athara House, Androth.

Noushdkhan M. K.
S/o Sued Koya
1l\akkada House, Andnoth

amed Kasim P.P.

Slo "dave Palathupra House, Androth

Abdul /\kbal
S/o Suban
Pandcuh Puthiya Pura House, Androth

- h4uj¢eb Rahman
S/o Tbrahim |
Aliyathara House, Androth




13.
14.

15.

17.

18.

19.

(By Advéo "at,;.e:

19

Mohammed Hassan

S/o Kunhi Koya

Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusa
Thecher1 House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

- Muhammed Kassim

S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Pa athupma House, Androth

M_uhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House
Andloth
e
Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



&

16.‘0A30unn55,

l. /\ttakoya T. V ape 44
S/o §oya Thankgal T,
hailath Vallyakkaltu

2. Sayeed Koya ‘.age 43 .
Slo Koya’ Kldave Allyathara House,
" Androth Island. :

3. Mohammied, ag'e 54
S/o Shaban, Biriyammada House
Androth Island.

4, Yousal, age 60
S/o Ahammed, Kandalath House,
/\ndloth Island

5. MUJGC{') Rehman age 35
570 ""qa Kalachetta House,
/\nd;roth 'Island ’

| 6. /\bdul Nasa1 age 38

Slo: Nalla Koya Kunnashada House,
_ /\ndloth land

7. MOhdl]’lde BéSheex age 37
S/o Yacoo;b, Alxyathara House,

Pookoya, age 44
S/o: Koyamma Mayampokada House,
/\ndloth Islan

- 10. Nou al ag,e 43
Slo, Koyamma (oya Thacheri House,
: /\ndxoth sland




- 21,

12

13.

15.
16,
17.°

8.

20.

22.

23.

24.

Jalal age 37
Sl Kunmseedhl Palathupura House
/\ndloth Island ' :

.vI ‘arook, age 49
' S/o Koyamma Pochalam House

V ,dloth Is and

i' .d'ul"‘Hassan age 51

":Jr,:Khader Karachetta House,

' "akem Pura House,



25.
26,
07
28.
29.
30,
30, ]
32.
33."
34

35.

) \l‘thi‘ﬂ&& zz FAFL !

yanalakam House,

‘ | (arld:a'la‘c;h_':House,
Andloth Is and. N

Mohammed Saleem. agei={12
S/o- Sayeed I\/Iohamme' '-Kurmashada House,
/\ndloth Island

(Jalom age 4]
Slo 1 hang;u Koya Pentamvel1 House,
Andxoth Island '

Slddcequelage 43

~ S/o Kidave, Modlyothada IIouse

Andloth Island

ghana’vas 'age 33
S/o Kunhi Koya Pochalam House,
Androth Island

Pookunh‘

age 50n _
| «Allyathara House

9/0=Ilam7a Koya Allyathara House

/lndloth Island, - T

Basheer, age 39
hammed, Aliyathara House,

ge 33
L, AIlyathaIa House

age 46
: ?harapura House,
AI"IClI oth Isla; i




37.

38.

39.

40,

42.

43.

44,

45..

46.

47.

_ Kunhlseethl age 47

23

| M:o'halhmcdgajléem age 33

S/oK oyamma, Kannipura House,

'/\ndloth Island

.Shamsuddeen ag:e 33
S/o Abdul Kader, Bellchetta {ouse

Andloth %land

S/o /\boo Sala, Lavanal kal House,
Andxoth Island

Yacoob age 45
S/o Samddeen, Kunnashada House,
/\ndloth Island

'Abdu Jabbal ag,e 38

S/o Sayeed Mohammed Kannichetta House,

_ /\ndxotl 1and

Jamal age 41 ‘

vS/Q Sayec;d Bukan Bidumkattu Bilutheth House,

Sajma Bee' 1, age 29
D/o:Nall akoya Lavanakkal House,
Andxoth I@land

Shah'ma% Beegum age 28
D/o _Kunlﬂ Koi/a Lavanakkal House

N1samud‘dech P P.T, age 33
S/ _Nanl Choddth House,
Andloth Island

Iqbal agjc 42 ,
Sto YousaF P'tnda}ram House,
/\ndxotl 5 ‘slva




48.
49.
50.

51.

5
54,
55,
56.
57.
58.

59,

e ‘a:?“‘,z-"gf,..(fcg-v,tv:,qx,ﬁ .
[assan, age 39
S/o deCCd BukKari, Matharapura House,

/\ndlolh Isldnd

Mohammcd galcem age 38

- S/0 Yomaf lhallath IIouse

/\ndl.oth' Island

Mohammcd Musthafa age 36
S/o Pookoya ‘Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Ieland

Kamil, age 4]
S/o Muthu Koya, Palathupura House,
Androth lslan1c_1.

g :.I“j.dgjc 30
cthi Koya [Lavanakkal House,

' /\hdloth [sland

Sakcniya ag,c"JZ
SloM uthukoya Bilutheth House,
/\ndloth Island

Salih'ag;,c'ﬂ S
S/o Kumkoya /\ynamada House,
/\nd101h Island ~

Rahnmthulla, ;lge 39
NA Slddccqué" Bilutheth House,
/\ndloth Island»

\/lohdmmcd-/\slam Naser, age 40
S/o Sayccd Mohammed Palllyet House
/\ndloth Island

Saye_ed' Mohafmmed, age 42
$/0 Kasimi, Achadapurakattu House
Androth-Island..

AnvarHussair, age 29
ookoya, Kunnashada House

Andi



62.
63.
64.
65.
66.
67.
68.
69.
70,

71,

4 /\’nd'ioth Island

. Habcebu Rahman age 28

S. Sayecd:"Mohammed Kunnel House
kkada Hé'u'se

_S/o Aboo Salah- Pe1umpa111 House
Andxoth Island o

Mulccb Rehman age 37

- S/o.Sayeed Buhdn Karakunnel House

/\ndloth Is]and

Noulcl K, agc 33
S/o \Tattaya Koya Cheriyadam House

. o_ya.mma y Kaxakkada House
'Andl oth Island

Shamsu Shumoos age 34

Slo Chenyakoya M., Pentamvilapura House
Andloth Island

Mohahﬂﬁw A d‘ul Naser age 308

| Rlycls agc 29




712.

Rahmat age 42 B
'@/o ooku yiM Ma House
Andloth Island i

gef}3 7

73. ‘Mohammed Ilassan',, ‘ :
,S/o Sayecd Mohamm d ‘_Achammada House
/\ndloth,lsl: nd R

74. Shamsudeen,,age 32;,-;;' o
Slo: Muthu: Koya K. Nellal House
/\ndloth Island -

75. Mohammed Naseer age 28
S/o Muharmmed, Pentamvelipura House
/\ndloth Island

76. RaUlath Beeg’um, age 29
S/o Thangakoya, Arathupura House
Ahd_roth Isl'a'n:d.

77. Iathahuddcen agc 38
S/o Kidave U K., Makket House
Androth Islandv_

78. unee‘y age 32

Y _(,,adel Moodampura House
/\nd,lot'h I:sland o

79. Mohammed Mustafa age 33
Slo /\hammachya Jabalpura House
/\ndloth Island

80. \/Ioh.amm“cd“Kamm age 4 47

81. .t

82.

S/o Yousa Methalapmakatte House
/\ndxoth IS'laxmd.:
o : ’ »

83. I-*‘Iamsa Koya

S/o Ahammie

Androth Isla




4.
83.
86.
87.
_88.
89.

90.

92.
93.
94.

95s.

| /\nd;oth‘ls]andf;'

| S'llccm age31

27

/\ttakoya agpc 49

] mh-ulla ag;e 34 PR
S/o Sayeed Mohammed Palllyett House
/\ndloth Iqland '

Ba%hcex age 55
Thachcn Moosathaxa
/\ndloth Island

Mohammcd alook age 33~
S/o.Nallakoya, C.1., Tharampalli Makket House
/\ndloth Islfmd

f‘:;:\/[oosal%ada House

b/o Seelhl Kalakunne] House
/\ndxoth Tsland

Mohammcd Kasnn age 33 .
9/0"8"ye +d 49hammed P.C., Pathada House
AndroipIsland;

avanakkal House

Mohamme : -j_ssam age 41
S/o Sayeed Ismail, Kandalath House

| /\ndloth Islax;d

Sab'n Khan a‘ge 33

- S/o (oy”tmmakoya "Thattampokkada House"
'/\"nd‘l""oth Island__ )

gk ari -Podamkakkada House

A .



knfwuq,q«y.c;f' y‘ﬁ#ﬁ‘.’ <t

.2,8"

Edayakkal House

97.
hali House

98. Mohammed Mzusthafﬂa age 42

E dayakkal House
/\ndloth I@land

99. Navas, agc 25 -
- S/o Hussain; Ihahna Man21l
/\ndloth Island

100.

Aﬁdlou{Iqand

iy .l

101. Hassan agc 33
S/o Seethl M, Lavanakal House
/\ndloth Island

102. \/Iohammcd Basheex age 42
S/o Yousaf Nellal House
roth

103,

104. /amul Ab]d age 26
S/o Kldave K P alliat House

/\ndloth Island

10S. Muthu Koyd age 39
S/o Kunhl Scetn Makkette
/\ndloth Island

.' ‘u;khb_eel, age 30
oya, Kerakkada House

106.

W@mmmq

' /\ndnoth lﬂland



®

119,

,29

108. e 27 -
Pandathupura House .
- 109. Ub idulla,. age 29 K
- 9/0 Sathal KanmpmaHouse
| /\ndroth Island S
110. Jalal age 49 . G
- S/o YousafP.; Moodampuxa House
/\l’ldIOlh Island
I, Kldavu dg,e 55
~Slo. Indeen M., Blrlyammada House
: Androth sland
112, Kldavu age 59
S/o IIJab Mekkat House
/\ndloth sland
113, Mohammed Salahudheen age 26
Slo. (oya T.P., Kandeth House "
/\nd oth qland
1 14‘.' | r:{g?’flfafkee'l', age 22
hi, Makket House
115. Moﬁammed Althaf age 24
g/o Jamal Mayompokkada House
‘ /\ndxoth Island
1 16. /\bdul (Jafoo'r age 28
Slo Nallakoya T, Bappathlyoda House
/\ndxoth Island.
117. Mohamme( Yathnya Khan, age 23
5/0 Ba"hem'K;,.Malhll House
118. 1
. J ) E
Kunmkoya 'ag,e 35

S/o Ahmed Ponmkam House
Androth Island.



120.

121,

124.
125.
|26.
127.
128
129.
130.

131.

/dmul /\bld agc 4
Slor As%amdl 'N. P Kandalath House,
/\ndloth Island

\/Tohammcd age 50
S/o /\bdul Khadcx Kaval Chetta House,
/\ndloth Island '

/\bu Nasn age 36 :
Slo glddlque Kunna$ ada House
/\nd;oth Island. -

Mohammed Aboo Salih, age 37
S/o Musthafa, Ammelam House,
/\ndxoth slan‘d :

Ko'ya age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndloth Island

M0113111111Cd iafeek C.P., age 38
Slo Sa_yccd Chcnkkal Puthlyapmam

Mbhahin d Rafeek age 40
S/o U <l<as Bllutheth House,
/\ndroth %lanA

Mukbé‘c1  age 28
S/o ] \/IaJQCd [, chumpa]h House,
/\nchoth Island

Rashwd Khan age 33
S/o Kldavc /\ Blyyadachetta House,

Rahmatml]ah age 31
S/o Koyamma K.P. Bappathlyoda House,
/\ndloth Island

\/Iohdmmcd I\amm age 30
S/o \‘a]la!\ova Kcnnashada House,
/\ndxolhlslanc




132. Mohdmmcd I_: za_l age 38"
9/0 K]dave M. Kandalath House,

: Androth I8l

T.M.V,.‘age 38

133.
o ‘Makket House,

134.

S/o Kldavb Poovadakkéiﬁl House,
Androth Island o '
135. Mohammed Saleem age 31

S/o0 Hassan Kunm Keylyoda House
/\ndloth Island

136, Koyamma age 47
S/o. Aboo Saleh, Kavalchetta House,
And1oth Island"” RER

- 137. _ ‘
- loyamma Karachetta House,
/\nd(oth Island ‘

138. /\bdu] A/eez Khan age 41

S/o Mohammed Blrayammada House,
- /\ndxoth Is]and

139.- ShamSudddeen age 32 - :
031 e.equ -M_P Pazhayakamkattu House,

140,

141, N

143, M9

b



144.

14s5.

155.

| A-nd.l oth-Island_ .

| Mohammed Iqbal age 38

146.
- S/o Nallakoya Pelumpally House,
Androth ]sland ‘
147. Pookunm age 56
Slo Yousafllajl Bappathlyoda House,
: Andioth Islanjdi.il L
148. |
149, CHC’I i‘y\ako'y’a' a'ge'36
' S/o Kunmkoya P., Thacheri House,
/\ndloth slcmd ' :
150. Nasecmudhcen K S P.,age 28
S/o Abdul Khadm F Karachetta Sarommapura House,
151, (ay;y-ca@m” age 41
1"‘;.M Kunchall House,
152. Liyab
u,nmkoya M P Chekummada House,
Andloth Island
153. Kunh]bl ag,c 4:6' -




33

156. o
nal House,

o g Chettapokade House,
Andn()th Island -

158..-._Bashcel ag,e 40 :
. S/o Sayeed K., Kunnnashada House,
Andloth I%land -

159. 'Mohsammed Kulalshl age 25
Sl deeed Mohammed Karakunnel House,
'Andloth Iqland
160. Sna;, age 47
: S/oKidave K, Kunnumpura House,
/\nuoth Island '

161. Mohammcd Raﬁ age 31
- Slo Ildm/a Koya K , Pathummapura House,
An'i""th Island :

| 163. A:bdulf Jabbar, age 35 4 :
' g/o Kun' 'Seethl Makkett House
/\ndnoth.lsland

164.. Qajeed Mohammed age 54
9/0 Kldavu Poovadakkattu House,

les. A '_
9 i Thacheri House,

| yé:-P.;'_Thachel'i House,

167. Yakoob agc 40
| S/o Kldavu K. Ammelam House




169.
170.
| /\ndloth Island
171. Mohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda IIouse _
/\ndlolh Ishnd :
172. KddCC]d ag,e 51 .
D/o Kidavye K-, Thacheri House
_/\ndloth lsland
173, i
174.
175. Al Akbat Kiage 25
STo thx 1yakoya Kannathimada,
/\ndloth lslandﬁ.‘; ;
176. \/]ohammcd,$allcem age 33
30,9 j Kunhah Ilouse
(By Ad 3IGangesh)
Versus
l. I he Admmlstl ‘101
/\dmlmstratlon ofthe UT of Lakshadweep
Kavanath] 682 '555 ‘
2.

Applicants



6.

Respondents

OA 302/2013

Jaﬂcn age 35

- Slo BabuJan Pannethechetta House

Am]m Island

: /\mlm lslandl ;21337

I\allakoya age 40
9/0 /\bdulla?-’Koya Puthoya Kanmyam House

,'age 47.
VKombam House

/\mllm ‘lsland

JabbaJ P C, age: 36 .
S/o Cheriya Koya, Puxakkachetta I—Iousc
, /\mml lsland L

Applicants



] he Admm‘lstr or
»Admlms ation of:

Kavallathl '682 555

(OS]

_DlSU ict Panchayat :
Amini represented by its
Executive Officer.

4. Village (cheﬁ) Panchayat
Amini Island represented by its

L,\ecunve Ofﬂcex :g Respondents

~ (By Advocale M1 S Radhakushnan/l\/l/s Sheriff Associates)

18. OA 3032013
1. Aboobakel Pa age 41 .
NS Kunhnkunhl “Pallam House

Kavaxalhl Island

2. Musthafa B K age 45

) Kavarathl Islan'd".

5. Yacoob K P age 41
S/o Kidave UP.; KutUpapepula House ,
Kavalalhl ]s]and '




12.

' Kanlalhl Islax

I\/IUJQ(.b Rehm_anffeu P., age 34

MU_JCGb Rehman B age 30
S/o Fhangakoya Bnekal House
]\d\/dldlhl sland '

: S'ajilha P. agc 32
' D/o All /\:adam Poovmoda House
1\8\/dldlhl Island

Ab kK, age 44

Slo /\hmed Kammmada Kadapunathaba House
' I\avaxathl Island -

Salccm A. P ’::ag',lc 34
Slo. Mohammed"'C‘.P Athampapepuna House

sam P A., age 29
Y Pulhlya Ahkom House

/\n\vaJ A.P., apge. 3'9
Sto Muthu Ayncpuxa
<a\/dldlhl Island




19.

20.

21,

22,

23.

24.

25,

27.

29.

30.

38

Mamkfan K age 30
S/o Abdulla A Kuttltapepura
/\gjam lsland g :

I hdayalhulla S. M age 36

S/0 Hamzath B. K. Subalda Manzil =

Kavamthl Island

/\nsal ’ P ﬂge 31
S/o Cl mlya l(oya K P, Pakichipura
Kava]athl I%land '

Su]nman K P. age 38
Slo Klddve U P. , Kuttipappepura

| Kaval dlhl sland

Yacoob C P agze 40

.chlpura House

Saleem Vi agc 39 ‘
S/o Ham7ath Veloda House
Kwaxathl I%land

_/\lldkoyd B 383 4l
obdcke MI Birekal House

;l::li\/éfgdu House

KK.‘, age 31
unnamkalam House

5/0 Kasm1
<ava1ath1 I

4



32.

33,

34.

35.

36.

37,

38,

39.

40.

42.

Kavalathl Island:'*n

Mohammed. ;
S/o Ch01 lya Kova Pa

pookoix.fifﬂ , :
S/0 Ba uja T\/I Put%-yap ra House

Klltan Island

}lussamah K P age 33

S/o Muhammcd C Kuttlthayapura I—Iouse
Kavaxalhl Island

St11aimah 1\/1 'ag‘e 37

- S/o Hamzath M. Maldanoda House

Kav(uathl lsland

Ka]a Hussam C age 37.
S/o Ahammed Khan T.P. , Chungam House
Kavalatn Island

ehinan 'IK age 38
S ad. House S
Kaval alh‘l V‘I s-'land

Mohammed Shaﬂ K.P., age 32
S/o Qayed Poo, A, I(akachlyapura House
Kavalathl Island

Mohammcd Raﬁ B ;-age 33
S/o /\ttakldave T.P. Beelanlhoda House

' Kavalathl lsl]cmd_ :

lcenkeel House )

am, Pulipinnakad House



P T TR TR TR T T

44, AN
;_‘mada House

Slo- Moha;nmed T, v'ﬁl‘aiié'thakepura House
l\a\/dlalh] lsland

46. SHérafudhéé:h, age'24
S/0,Ali A.; Poovinoda House ,
Kavarathi Island: | Applicants

(By Aci\%o'c:ate: I\{I{‘.‘K';EB.Gangesh)

Versus

2. 'Dcpcu Lmelllt of Agucultux e
UT of La <shad.wcep
;]\avcuathl 68’) 555 leplesentcd by
’ns:Dnccton

Respondents




| manoda House

4. P I SnaJ age: 31
S/o Abusaia, }’uglyalllam House
Amini lslcmd

5. K K Rd/dk age 27
S/o:Khader koya Kunmyatamkakkada House :

| Amlm Isla d: .

6. P:.fAS:hIaf age 3’7‘
$/6 Ahamed, Ial]am House
/\mlm sland |

7 K’C MbOsa' age'4'4
- Slo /\ttakoya Keelachely House

/\mml ishnd :

8. B (asmnkoya age 42
S/o Chel 1yakoya Balapp House

9.

10.  Ralicen M a0 | |

‘ S/o Abdullakoya Madam House

/\mml Isldnd

I Pookunhl

S/o T.C. Yousaf Nommahal House
/\mml sland

iB‘.:.G'an gesh)

Versus

; jr‘he UT of Lakshadweep

Applicants



Dnccton ofl ducauam ‘
Directorate of _;ducatmn;,";.

/\dm]m%uauc)n“ofthe U 'of Lakshadweep

Kavmalhl 6&2 535

Village (chcp) Panchayat
Amini Island mplesemed by its
I ,\ccutl\/c O ficer:

(By Adﬁ‘voca‘t,e—_;, M;r.s_.,R’adhakriﬁshnan)

20.

I

I

Kcmdllam I',llousc

() A No 325/2013

Mohammcd /‘\bdul Razak
g/o UK. Nalla Koya
/\ualadd llousc
/\ndiolllsland o

K Moosa

Bn 1yammada

. /\ndloll lslan, .i;-t?-"‘.'\

(By /-\dVQ”cate Mp. KB G_étlgesll)

A \/éjrsus.

The /\dmmlslldlox

/\dnnmsuallon of.the Union Territory
‘ Kavalathl 682 555.

f the Union Territory
‘(Secretariat),

Dcpaumcm ofk nvlomment of Forests
Wnion ICH]lOIy of Lakshadweep,
Kavarathi : — 682555,

Respondents

Applicants

Respondents



43

Radhakx 1shnan)

21. (m 326/2013

1. Savad ] _K agjc 40

"“&'inild(adu

o S/o Hdm/dlh K P , P alhpuna
KanIdlhl Island
3. /\boobackex P K dge 34

~-Slo 1 alhahulla Pulcenakeel |
: I\avalathl lsland

4, Je:han'gcén AP ,"dgc' 32
Slol {ameed, Allapula
l\avaxathn Island

| 4. Gangesl )

Versus

. '1 hc Admlmsu dtOl

2
Kava;athl 6 8: l‘fb"),S
. _xcpxescmcd by its Duector
4. anlage (chcp) Panchayat

I\clvcuathl Island represented by 1ts
l: \CCUUVC Of 1001

S "Radhdlxl 1shnan)

/\dnn‘nmtnatum oﬁhe Ul of Lakshadweep -

Applicants

Respohdems



e e .- '"T"v%{“ﬁl&vﬂrﬁf"-{:ﬁ:"-'y,’f‘_’"’;ﬁ‘ R ......A...A..___._,_....;. PN
I T LR

et
2. 0A 327120 ! 3
I lmook dO‘ 10
9

Applicants
(By Advocate: Mr.K.B.Gangesh)
Versus
1. The /\diﬁinisu -ator
/\dmnmsnduon oflhc uT ofLakshadweep
'\ 1\\11 uhl 687 555
2
3.
. l\;walcuhn 6%2 555
4. Vl“déC (D\vccp) Panchayal _
© Kayarathi Island represented by its .
B xculllvcf ‘);Hmel o - Respondents

5/0 \/Ioh 1mood l']cm Chendlpuxa
l< dvax ath

Samul l]amccd P P , ape 39
S/o Altai K [ l ol\ala Chepura House,
[\d\’dlcllhl :

[N

Lo



45

5.
5acjam House,
(By A Gangesh)
. Versus
l. ”l he /\dmlnlstlatm
" ‘Administration of the UT of Lakshadweep

Kavaiathl 682.555.
2. Duectox of Panchayats

Depaltmem of Panchayats

- S '_r_atlon ofthe UT of Lakshadweep,
3.

Directorate o Education,
j/\dmmlstmuon of the Union Territory.
of La <s_badw¢c,p, Kavarathi-682 555

4. \/ﬂi'l[age‘f(D‘wéé}:ﬁj) Panchayat
Kavarathi Island 1eplesemed by its
Lxecutlve Of 1cel -

/] stmg Centre Kiltan
at, Kiltan,

Applicants

Respondents

Applicants



€rsus

f Lakshadweep

i

f/\dlhlﬁlétf&ifléﬂ ofthe UT of Lakshadweep,

i

*Kaval athl 682 555

| The Ch1ef1~ xecutlve Ofﬁcer
District Pdnchayat Unit

Kiltan, Union Territory

of Lakshadweep-682 557

(By Ad,\;ocaté; M‘r}s.Rédhakrir‘shnan)

OA 331/2013

U l f L,akshadweep
kamg as casual Jabourer in the Department of
Smence & chhnology, Agatti, Lakshadweep.

]]ydel p, " ’,f,; o
Slo Sayeed Buharl Ha_]l U
| Pokkalhappada (House) Agatti Island

m,g as casLié] labouwr in the Department of
Suence & 1 cchnmogy, Agatti, Lakshadweep.

Respondents



Lo

47

Applicants

:';kose, Sr. & Ms.Daisy 1.Daniel)

€rsus

:Kavarathl 682 555.

2. -Chaupclson s T
Village (Dwecp) Panchayat Agatti-682 557.

~ Chanpcxson
Vlllage (Dweep) Panchayath, Chetlat | sland 682 554.

4, The Juxnon;ﬁmentnﬁc Officer
it ofiScience & Technology
Chetlat 682 551". "

S. 'I he Jumm Sc1ept|ﬁc Ofﬁcer
Depaltmem 0 SClence & Technology
Agatti- 682 557 '

6. Dnectox ofPanchayath
Departimient of Panchayath

Ka\/dldlhl 682 555.- Respondents

(By Advocale M1 S Radhakrlshnan for R1,4 5 & 6)

26. ()A 33 -0513’

Applicants

Versus



L.
akshadweep .
2. DlICLIOIjQ:'O':_ :
Uniion Iemt of Liakshadweep
l\dvcuattl )
3. Sub- Diviéi'o'ﬁal Officer

- Kiltan Island, Umon _eu;tloxy of Lakshadweep
l&nltdn ' ' '

4, DilCCl()l
SCIVlCGS

UTof Lakshadweep, Kavaratti

4

(By _/»\dvoéétef Mr.S}lgadvhakrivs'h nan)

27, QA'34402013

L Kassim A o
Sto. Atlakoyd p.p )
/\lnyalhala ll()usc Andrott

2. Jawudmn N
S (O'yé:.‘N P
mada House Andlott
3. Mohammed Hassan C E

S/o: Kunlnkoya SVP
I: dayakkal !llouse Andrott

4. M ohammcd Raleek CK
S/()_;Koyd K.C
(‘h@riya.Kal<kanal House, Andrott

S. \/lohdmde Kamatuddm M.K
S/o; Shihabuddin’ Pookoya Thangal
' l<ada FHouse, Andrott

7. Nooml Hassan A
S/o Naliayak,ova U.K
/\ualada Housc, Anchott

!
F e

Respondents



®)

Ll

8.

I

2. Ditector of‘Pa;{chayats N
Department of Panchayats
Administr dtlon of the Union Territory
.Ofld <sl}a9w;e:eg,._l(q\/_aratt1 — 682 555

3. Department o’f'?ﬁ]ecil icity

Union lcmtoly of L -akshadweep
]\d\/dldlhl 682 55)

\hllage (chcp) Pdnchayat

| /\yshommdﬁ
D/ollam%a l*llacheua House Agathl

Applicants

Respondents



10.

11

16.

17.

19.

S/o:Kasini (()yd C
Poovmodd Ilouse Agathl

U mmcn l\

Ku'hndthalam‘ Hiouse /\galhl

Nazer K .
S/o.Kidave

I\unmkatlnyapada llouse Agathl |

Showkalhah M
S/o.UmmerB .
Malgdyachoda House Agdthl

Sayc,d Mohammed K

Nedsorp
S/o Muthalif K
athada] ouse, Agathi .

'/\booBaCkm N.M
S/o /\bdul Rahman F

;S/o Mohammed Koya
T(akkMa Hfmsc ‘Agathi

Adhiar C |
S/0.Mohammged Koya T.P
'(.Ihallakka&‘l' l-‘l{)"use, Agathi

'/\boobackcn 1\ .
. K - : _: '['* P
IIou‘se Agathi

| Hajl K



SioKoya | i

.5l

'Blyathably()dai ousc Agathl '
Nafeesa M K

D/o.Abdulla Koya K
I\/I()otlmmkakl\ada Ilouse Agathl -

23, KoyaP '

25,
26.
27.
2_8'.
29.

30.

' D/o /\ttakoya

[ se' Agathi ,

Kasmlkoyd I
S/o. /\bedekCl Koya .
I\amalmalmlyoda Puthlya Illam, Agathi -

: /\boobackm U P

S/o Al l\/lohammed
'thoda H I()use_ Agathi

Hindiinibi E'M'i“" e

?da _l lousc Ag,athl



32.

(%)
N

36.

38.

40.

41.

42.

' Samcc; | |
'S/o Ma]cc |

decd Mohammcd 1 '
S/oKalidP -~ F
l 111 Housc /\gathn

Nas_ee;r T.p L
9/0 Muthalif
hekku Puihlya Illam AgaLm

Ubdld U
S/o.Hamza U -
Ummnmodachetta House, Ag'llhl

S ‘/o B alhahullla v
Blydshablyoda House Agathi

llaJaxomma F P &
D/p \‘bdul kadcrl\oya P. L

Mamy}\mbi I3
)/o Ummel _Cf : |




Koodam Housc Agathl

47. Showk’athal
S/o:late Attakoya
Sallamvoda l louse ‘Agathi

48. NisSdnuidhééh VK
S/o amza C. K (L ate) :
\/adak l\ccl llam /\galh]

49,

Mohammcd Ah C. P
Slo. Ka%ml Koya A
(,hd(,hdldk'%}’)c}da House Agath1

: g
51, Saycd Mohammcd K
S/o Yousal /\}” ' _
K nnu nnam Housc Agathl Applicants

50.

682 555

"1(3 Dn ector —

‘h'ay'dls
2) 'chayat%



g WV SRy TR

Respondents
| Umhdci Far o'ok'fS;haﬁ
$/0.Aboosala
Malikakal IIOuse Ammn
2 PA Sayedall
Sto: lldm/dkoya
Puthlya Asharoda House Amlm
3. Rah‘math-[ gam ';;' '
D/o Ahamed 1+ Malikakal House, Amini
4, Ahamedkoya :
S/o Koyakndavu ‘Surambi House, Amini
5. Vahyabl P C
‘ D/o /\nlhukoya Palllyachetta House, Amini
| .. . “ . .
Applicants

: ',:i,ﬁ\/ef‘sus

. Ll hc /\dml.nlsllleI ,

stration of the Union Territory
eép, Kavaratti — 682 555



Respondents

D/o Kun nk X
Palhcham HOusc Kavarattl Island

11;:, Ar

2. Mahamom M P




0. Sadihath VM
D/o.Valiya Abdmahlman
.Vadakkumelachadam Kavarattl [sland

,Rahlyambec 1 P l

12. ) eefathumma B
'D/o Aboobackel

13, Réhlﬁdth Bce'gum PP
D/o Attal K.P.
1 ochalachepuxa Kavaratti Island

the Union Territory
Kava’rjattl — 682 555

(By /\dvocateMlb R’édhakr,i’,shnan )

Applicants

Respondents



31.

.

2. Altakoya feds

' S/, Muthukoya o
Suxambl House Amlm

3. Anwar Hussam

D/o.Essa . e
Kouapurd House Amlnl

4. SaJJtha Beegdm .
DI Sayeed Abdulla_ (oya
Bell House Amlm

S. Hdmeedathbl :
D/o. Shaikoyd
Monakkallachetta House Amini

6.4 l'l"assaihar' |
S/o Mohdmmed
/\hmmcche ta llouse Amini

,hét;é;'aE’Iﬁlov;se,:‘Amini. Applicants
B ';G:;.rlgesh)

: .Vers'us

L lhe Admlmstxatox

Adminjstration-of the Union Territory
ol L akshadweep, Kavaratti — 682 555

‘UAmon Terr |t01y vof Lakshadweep
Kavarathi 1cp1esented by
Dneclor of Lducatlon — 682 555



Abdul Hassan' S
S/o. Attakoya
Kalthatt Hou;

: Saycd Mohammed
S/o ‘Aboosala’’... :
Karachetta House Andrott

Mohammed Hussam
9/0 Mohammed o
Bappathlyodé House Andrott

Respondents

Applicants

Respondents



4. Yousaf
Slo.Pookoya . i .
Puthlya Tddlyakkal House Amini.

(By Advocale‘: M. K B Gangesh)

: V@rsus

Applicants

Respondents



Mansoor Ah
S/o. Muthukoya

.Pentamvellpwa House Andrott

Mohammed Faisal
S/0.Siddegque.
Makkct llouse, /\ndrott Applicants

(By Adfvjp'ca'le'if. Mr'.'l', _B' Ganges}h)

3S.

1 hc Admlmstl ator
/\dmlmstmtlon of the Union Territory
of akshadwcep, Kavarattl — 682 555

L)epdllmcnl ofAmmal Husbandry
Umon‘flemtoxy of Lakshadweep, Kavarathi
chre rifed’ by us Dnector— 682 555

“""' Qn‘ ,ofthe Umon Territory
o("lyakshadwcep
Kavalathl 682 555

'Vlllage (Dwecp) Pénchayat

Andrott Island’ represented by its
ercutlvc Ofﬁcer ~'682 554 Respondents

(By Advocate Mx S Radhakx;shnan )




Thekkputhlya' Veed Agam

4. K P Homzakoya B
S/o.Aboobacker ' .
Kamalmalmxyoda Puthxya Illam House, Agatti.

5. K. Showkathall N
S/o Sydubukhan :
Kondmoda H@use Agatt1

6. B Shararudheen |
%/o Ummer Ella ¢~
Bceyakuthyoda House Agatti

7. V K Mohammed Mukthar ,
S/0:Abdulla Koya
Vlada.kk Kunmnamel House Agam

8. Abdul Rdmman" |

Applicants

Respondents

};{; ;



(By Advocate M1 K B (Jangcsh)

Vexsus

I 'l he Admlmstratox ,
Admnmsu atlon ofthe Umon Territory
of L akshadweep Kdvarathl 682 555.

2. The' Duecton (Semces)
Administration:of the Union Territory
of I akshadweep (Secrctarlat)
Kdvaram - 682 555 :

3. Dcpartme tQFAgnculture
Urion I'egllory 'of Lakshadweep,
Kavatalhl 682:555. '
Replcsented by 113 Dl.ector

(By AdVOCdleMl S,,'.f.R__'adhakrgshnan)

;' oot tye

R AR

l. 'Mmh\J’k"o'yd '
$/0.Shaikoya =+
Kakkanal House,: Andlott

4V'ersﬁs
1. lhc Admlmstralox
Ac imm;stratnon ‘ofthe Union Territory
01 Ldk"dadw eps; | avaratu - 682 555

Applicant

Respondents

Applicants



4, IVlllage (Dweep) Panchayat
“Androttsland’ xepresented by its

I*xccutwe Oiﬁcer -.682 554 Respondents

(By Advocate Mr % Radhaknshnan )

38. QA 356‘/2"0155,".

L. Hajaxommabl '
D/o.Koya Kidave M ;-
fhn'thlyapadax House Kalpem

Applicants

‘ the Umon Territory
Kavarattl — 682 555

'Vlllgg:e'(Dweep) Panchayat
Kalpem Island'n-epresented by its :
y Respondents




10.

12.

13.

Peechlyath 'Hou5e Kalpem

/-\bdul Lathc;:cf,--

S/o.Pallath Kunhi Koya'
Nenempappadd House, ' Kalpeni
Attakoya " |
Slo.Kasmi: pra :
Kunhlpuvakadaﬂiouse Kalpem

Abdu Nasexl g

S/o, Muthu. Koya
Malmlkakada I-iou%e Kalpem
M.K Khalee ™

S/o.Hamza Koya
Malmlkakada Housc Kalpeni
Mohammcd Naser '

S/o: Mohammed Koya

Peech ya'th Htouse, Kalpem

Mammcl:'Housé;,. Kalpem

(,herlya Koya
Sfo.Ahmed

chiydm F louse Ka‘pem

M'O"Hamme'd" K'O'y'a o
S/o Kunhj Koya
(,1 uﬁakad House Kalpeni

‘ |
3 ll<adanflllal IIouse Kalpeni

PRI o }
[ ot e o I
St i LA



®

14.

135.

16.

17.

18.

Hajnommabl i
D/o Kasml Koya:{

'S/o Koyamma
Manjlyenam I—Iouse Kalpem

DlrectOI of Panchayats
Department:of Panchayats -
Admmlsuanon of the Union Territory
ofl akshadweep, Kavarattl

Applicants



O A 358/201

40, o
Abdul Latheef o
Keela Villattom, Ampi Island
Lakshadweep. L

(By Ms.Shahna Kar'th;i:keyan)'gji

Versus : :
: : ‘L 1' .

I Vlllage (Dweep) Panchayath

Arini: Island :

;Repnesented by the Chéur Person

Pm - 682 552

2. 'Se,;crc.tary
I_vl),z"e‘lpgr’timent_ of Panchayath, Kavarathi

3. Director . :
[ mploymcm and Training
Uniboi Territory ofLakshadweep
Kavarathl '

Mampuxam House: o
Amini; l%land Lakshadweep

(By Advocate Ms %hahna Karthlkeyan)

<V-e-1.sus~

I \Mllage )wcep) Panchayath
Amm Jsland
Re. esented by 1he Chair Person

Respondents

Applicant

Respondents

Applicant



Respondents
42. QA 362/2013 :
Rabeehathulla B.P. aged 35 years
S/o. Mohammed I(oya TN, ‘
Labourer, Klltan Remdmg at Vahyapura House,
Kiltan Island SNELI T : Applicant
(By Aqi,vo"qgi‘é-é Sti PV Mohatian)
‘ : . Versus
1. +Ihc Admm1$trator fA -
,UT of Lakshadweep, .
Kavaratti-682: 555, -
Llecmca]Dlvnslon Kavarathy.
2. .Dneclor ofPanchayat
epartment oi Panchayat
‘1on 1Qf UT. of Lakshadweep,
682 555
Respondents

Applicant



L.
.‘ LRy
. ‘ j
‘ ete} inary As51stdn§ Surgeon,
()fﬁce'of theiiVéterir: afy A531stant Surgeon,
(Ammal Husbandry Umf*) "

4. 1 he halrperson Vlllagé Dweep Panchayat,
“ Klltan - 682 557 L

§
L

[By Advocate ‘Sri S Radhaershnan (R1-3)]

44. OA 364/2013

Abdul QUblSh S/o. Samul AbldP aged 27 years,
Malikakal, Kiltan, U. "I ofLakshadweep, working as
Casual Labourer, (lee Stock Inspectors Trained Labour),
Animal Hu%bandnyDepartment U.T. of Lakshadweep,
Kavalathl _

! ,; P ;' i
.: £ :

(By Advo atet”Mrsf{ Dallsyl Damel)

Versus

l IheiAdmm, trator.:.;
Umo;‘l Temtory of LakShadweep,
Kavarathl 682 555 '

2. Chalrper%on Vlllage (Dweep) Panchayat,
Kllian - 682 557 o

;Duectex oFAnimal I—Iusbandry,
UTro .Lakshadweep, Kavarathl 682 555.

l"‘

g

[By Advc)cate gri‘Sj Radhakrlshnan (R1,3 & 4)]

45. OA No 366/2013 il

. Mohammed Kasun
%/o Sayeed
Ka’nmpuna H@uSe
/\nd1 ott '

. - !"l'-" .

2. M(Bhamf { d Ilussam K. C

Respondents

Applicant

Respondents



69

Applicants

(By Adv,o;cf.a e M ,K.B: Gangesh)

Versus ‘

1. The Admmlslrator
/\dmlnlstlatlpn ofthe Union Territory
o[ [ akshadwcep, Kavarathl 682 555.

{

2. The DerClOI 0! iPanchayats
'D'epart-mcnt of ,Panchayats

atign of the Union Territory

Kavaxattl — 682 555.

‘ ' 'wcep Development Corporation Ltd.,
Pont-Contxol Tower, Andrott — 682 554
Represemed by 1ts Ofﬁoer in charge.

4. Dlrectorate of Axt & Culture
dmlmsu atlon ofthe Union Territory
oi Lakshadwcepl Kavaratt1 — 682 555.

\gr vllcultux €
?the Umon Temtory

‘Respondents




R RS ST

0

3. “,budheen Thangal, aged 28 years,
andeth House, Andrott.
4. iged 23 years,

"fdeth House, Andrott.

5. | f{Mohanﬁ Tie
' Panchana

lim, @ged;44 years, S/o. Kidave A.,
ouse‘," Andrott

6. Khalr agcd 32 years S/o Muthu,
' Pulcenakeel House Kavarattl

7. /\bdulban aged 34 yedrs S/o. Hamza Koy,
Monak,kal ‘_House Ammp

8. fSaycd 'Koya aged 44 years S/o. Pookoya,
Mcelachen House Amm1 | Applicants

(By Advocate Sl‘l K Bl GangLsh)

, :! Versus
l. ] hc /\dlmnlstlatm l
/\dmnmsu ation of the Uhlon Temtory of Lakshadweep,
Kavarattl 682 555 '

Kavarathx Repre nted by its Director — 682 555.

N
4. Vlllag,e (Dvx/eep) Panch‘ayat Andrott Island,
leI‘eSCHIEd by 1ts Executlve Officer — 682 554.

5. Vlllage (Dweep) Panchayat
Kavaraiti’ Island f'presented by its
Executive Officer - 682 555.

Respondents

(By Ad)

47. OA'369/2013 !



10.

14.

15.

Noorul /\meen aged 36 years S/o. Shaikoya,
Pandath Puth Pura House Andrott.

Ham/akoya d'52 years S/o. Koya Kidave,
Che (karakkad H»ouse Andrott

32 years, S/0. Koyamma Koya,
,'“ral ‘Andro‘t’t.. '



18.
19.
(By Advc
~ Versus
lhé Admm

I

Admlmstratlon ofthe Umon Ferrltory of Lakshadweep,
Kdvardttl 682 555 |

Applicants

Respondents



(3

()

CJ

,Dnutomtc ¢

Village (Dw

Applicants

s - Versus

The. /\dmmlsuatm
/\dmlmstmtlon ()Hhc Union Iemtory ofLak%hadwcep,
Kavaratti- 682 :5_\55,

Dcpaxtmcnl ()1:l’c1nc}1ayats

_/\dmnmstmtlon_ofthe Union Territory of Lakshadwcep,

| ";edxcal and Health Services,
Union Terr 1topy{fol Lakshadweep, Kavarathi,
RCplLSLn[Ld by its Dncuox 682 555.

) Panchayat
Kavaratti [sland, represented by its
[: xecutive ()Il ser ~

VlHdBC (DWCL ) Panchayat

Respondents

P. Nascer, aged 35 years, S/o Kunhikunhi,
P a l l i_ ch_a m Ho u‘s’-c I(;ava’?ratti :

Pl Ndscu :aﬁéd_32 ycars S/o Hamzath,
I’uthlyd llldm Kavaram

34 years, D/o Kunhi Koya,
'alll

aiﬁ.l_e}i f (




T4

5.
6.
7.
Applicants
(By Advocate: Sn K. B (Jdngcsh) ;r
Versus
l. The /\dmmlstnatox
/\dmmxstraﬂon ofthc
Umon lcml:’ of 'Lakshadweep, Kavaratti.
2. DdellmCD ~»vmmal Ilusbandxy,
Union Teir f'-’l,akshadweep, Kavaratti
leICSLmC d by ‘_s_;Dncctol
3. Dil'CCr(')’l ()I‘Pdh"&h‘&’)’/dt@
Departmentof Panchayats
Administrationsf the
Unon luntmy of Lakshadweep,
Kdvalattl
4, P anchayat,
epresented by its :
R Respondents
dhak’rii’shnan)
50. O.ANo.3
Jamaludheen, /0. Abdulla U.C.
Applicant

esh)

iion Territory
vathi — 682 555.

ices)
e Wnion Territory.

o

th Duwtox S
/\dmxmstl
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of Lakshadweep (Secretariat),
Kavaratti = 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

I

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years, v
S/o Migdad, Meelad Manzil, Andrott. Applicants

~ (By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,.
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Departiment of Panchayats,
Administration of'the -

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



76
52.  Q.A No.380/2013
Nasar P. Muhammed Nasar
‘S/o. Nallakoya,
Puthiyath House, Androth Island ,
Union Territory of L.akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island -~ 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island -~ 682 555.

3. Director of Panchiayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island ~ 682 555.

5. Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

Lakshadweep - 682 557. _ ~ Respondents
(By Advocate Mr. S. Radhakrishnan)

53. QA 381/2013

. B. Saidali, S/o late Mohammed Koya
" Palliyachetta, Baridayam House, o
Agatti Island, Union Territory of Lakshadweep.

[\

K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda Housé, Agatti Island,

~ Union Tetfitory of Lakshadweep.

3. K.G. Jamaluddin, Aged 40 years,
S/o late Umimer, Mariyathoda Kandawargothi House,
Agatti [sland, Union Territory of Lakshadweep.



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N_Lf Anilkumar)

1.

[9S)

! '- Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat, -
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Exécuti"‘\/e Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island |
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Tetritory of. Lakshadweep.

The Social Welfare Inspector, :
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 t0 7))

54. QA 384/2013

1.

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



78

3. Noorulla SM, aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, Pistrict Panchayat, Kiltan,
Residing at Salfe Manzil, Kiltan Island,
uT OFLakshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 6:82 558. |

Chief E xecuu\/e Ofﬁcer
District Panchayat, Kavaratti — 682 555. Respondents

(OS]

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

1. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, a.gé;d’45 years, S/o. Eassa, Andrati Yoada,
Amini [sland; Union Territory of Lakshadweep, Pin — 682 552.

|8}

Khalid Unnam, baged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

4, Moosa Peechandam, agéd 38 yeérs, S/o0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of l.akshadweep,
Pin - 682 552.

5. Amanulla A.M. , aged 33 years, S/0. Kunju Koorumel,
Amini Island, Umon Territory ofLakshadweep,
Pin - 682 552.

0. Khalid A.P. éged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island ‘Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla PiC., aged 25 years, Sio. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.

11.

12.

79

Abdul SalalﬁéiA., aged 38 years, S/0. Khader Thottanada,

Aminipura, A‘ix’h-ini Island, Union Territory of Lakshadweep,
Pin — 682 552

Noorul Hassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Jalal B.M. d'cf?ed 31 years, S/0. Khader T., Bahija Manzil,
lhattanoda Amini Island, Umon Temtory of Lakshadweep,.
Pin — 682 552

Najeeb A. dged 31, 5/0 Kidavu T.C.,
Ayeshera, /\mml Island, Union Terr1t01y,of
[Lakshadweep, Pin = 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, /-’xmipi Island, Union Territory of Lakshadweep,
Pin - 682 552. Applicants

(By Advocate: Sri Shiraz Bhava V.S.)

1.

(U8

Versus

The Union Territory of LakshédWGe‘p,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of L. akshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

S6.

l.

[\

OA 388/2013.

PP, Amanulla, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

‘Mubaraka Banu, aged 27 years, D/o. Ibrahim,

C. Lavanakkal House, Andrott.



3.

g0

K. Sajeedkhan, age‘cf 26 years, S/o. Cheriyakoya, ;
Kunnel House, Arnini. - o _ Applicants

(By Advocate: Sri K.B. Gangesh)

l.

Versus

The Adminis‘.ti%io‘r,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Difector — 682 555.

Assistant Settlement Officer,
Amini Island - 682 554.

Village (I)weié‘.p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

37.

I

o

OA 390/2013

C.N. Abdul Hakeerm, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Alj, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. IHabusabi, aged 50 years, D/o. Attakoya,.
Cheriyannallal House, Kalpeni.

Hameedabi, giiged 41 years, D/o. Ramalan,



10.

15.

16.

g1
Pakkath House, Kalpeni.

AT, Sheemabl 42 years, D/o. Hamzakoya,
Athanam Ihcmam House, Kalpem

A K. Muthubl aged 53 years, D/o. Cheuyakoya
Alikakkada House Kalpeni.

K.K. Habusabx aged 42years D/o Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K. V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 y-ears, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,agféd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K,,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,;‘aged 33 years, S/o. Chaﬁr’iyakoyé E,
Koliyala House, Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24,
25.
26.
27.
28
29.
30.
31
32.
3
34,
35.
36.

37.

Jaffer, aged 3*2 years, S/o. Hasan T.P.,

Kaladi Hous ’Kavaratti

Basheer, aged 36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kad‘isha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, age:-d 33 years, D/o. Alj,
Kunnumpuram ‘House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéﬁ, aged 33 years, S/o0. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umblyapuxa House Kavaratti.

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda.House, Kavaratti.

Mohammedali T.P. , aged 35 years,
S/o. /\boobacker KK , Thekkilapura House, Kavarattl

gajld Khan, aged 39 years, S/o. Sayed Koya,
Edanilam IIOUSe Kavaratti.

Jassin C., age{d 33 years, S/o. Ali K.P,,
Chonam Ho‘u;S"e», Kavaratti.

Mohammed I{‘aﬁ, aged 37 years, S/0. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



38.

39.

40.

42.

43.

44.

45.

46.

47.

48.

49.

50.

52.

53.

- 83

Mohammed $haffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

Abdul ‘Raheeil.jj, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged{;39 years, S/o. Nallakoya,
Kuttithayap'urj_é House, Kavaratti.

Akbar T.P., a’g_ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen VP., aged 36 years, S/o. Shamsul Noor,
Pallicahar House, Kavaratti.

Shihab, aged 35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/0. Aboobacke‘r, Kaladi House,
Kavaratti.

Raheem A., agcd 30 years, S/o. Khader, Agam House,
Kavaratti. '

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisl{a, a.ged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

- C.P. Abdul Razak, aged 42 years, S/o. Mohammed,

Chamayathapura House, Kavaratti.

K. Abdﬂl Rasheedu, aged 42 years, S/o. Hamzath,

Kunhibiyoda House, Kavaratti.

C.P. Réhee'm,' aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahinan, aged 43 years, S/o. Khalid,
Melath_i‘ruvathap‘u‘ra House, Kavaratti.



54‘.
55.
56.
57.
58.
59.
~ 60.
61.
62.
63.
64.
65.
66.
67.
68.

69.

By

Moominath, aged 37 years, D/o. Kidav,
Neliyampu’ra House, Kavaratti.

Halima; aged 35 years, D/o. Koyamma,
Thaleekepura House, Kavaratti.

Sayed Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. -

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,réged'3’9 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mal'iyomm’at;i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed S-haﬁ., aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube_'é'.fla, agé*d 23 years, D/o. Sayed Poo,
NeliyampurajHouse, Kavaratti.

Salxna’,:"jaged 22 years, D/o. Cheriyakoya, -
Vadakila pura House, Kavaratti.

Muhaﬁmed,égéd 32 years, S/o. Attakoya,
Vadkilap‘ura,"K’avar'atti.

Sairabanu P. F , aged 31 years, D/o. Sayed Shalk Koya,
Madal Ilousc Amm1

Mohammed Ali P.M., aged 27 years, S/o. Hamza
Pulhlya Manznl Amini.

Chuxydkoya:ag,ed 41 years, S/o. Abdul Khader
andalam IIouse Amini. ;



70.
71.
72,
73.
74,
75.
- 76.
77.
78
79.

80.

82.
83.
84.

85.

85

Cherlyakoya M C aged 32 years, S/o Hameed,

- Mel achetaa IIouse Kadmath.

Shafee V P, aged 39 years, S/o. Ismail,
Vadakkllapura House, Kadmath

Fazeerali N. M aged 25 years, S/o. Kahalid,
Noor Mahal; Kadmath

Shahul Hamced, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmu-deen P.N., a.g;ed 28 years,

S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada IIouse Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,

Appurakkat Housg; Androth. .

Hajarommabi E.K:, aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen' Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Svhahnaz Beegﬁm C.P., aged 36 years, Dio. Nal]akoya,
Chattapokkada House, Androth. L

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousan.P.,
Achammada House, Androth.

Khaulath l.., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha'l ag,ed 37 years, D/o. Pookunhlkoya
”lhallathl ouse, Androth

Rah_amjth P, aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.

R7.

8.

89,

90.
91.
92.
93.
94.
95.
96.
- 97.
98.

99.

100.

Naseera | ani M.K., aged 40 years, D/o. Kunhi Koya,
'I-'-I‘duse Androth.

Kadee mmab1 L., aged 40-years, D/o. Seethi M.,
Lavanal al House Androth

Sarommabl T aged 43 years, D/o. Aboobacker,
Thachel;y Hopse Androth.

Mullapoo MK, aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 yearé, D/o. Koyamma K.P.,
Lavanakkal House, Androth.

Aysummabi T, aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

Habeebath A, aged 42 y'ears, D/o. Muthvukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M;».,‘aged 42 yeas, D/o. Yako‘Ob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Slddlqu M.K.,
Makket House Androth.

Safiyabi M., aged 39 years, D/o. Nallakoya M.,
_0us¢_; Androth.

Rahil M, agéd 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussain P.P’),? aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalad/a{ House, Androth.

Hussam L K. , aged 48 years, S/o. Seethikoya,
akka House Androth.

\ ohdmmd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal Ilousc Androth



e LR
i -

- sk

103.
104.
105.

106.

87

Hussain K., aged 50 years, S/o. Sayeed Bhkari .M.,
Kunhashada-House, Androth.

Ismail; @ ed 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Sub_aida_bi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. '

Pookunhi, aiged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,

~ S/o. Ki}daye,A_E]\/_Ioodal‘np'ura House, Androth. ' ~ Applicants

(By Advocate: %n KB Gangesh)

" Direc

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Director of P{anchayats, Department of Panchayats, '
Administration of the Union Territory of Lakshadweep,
ti — 682 555.

Department of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavaratti ~ 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_t;ﬁent of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

'Departnﬁeht of Women and Child Development,

nigtration of the Union Territory of Lakshadweep,

i, represented by its Director — 682 555.

ent of Fisheries, Administration of the Union Territory of

Laks_‘ha. eep, Kavaratti, represented by its Director — 682 555.

Depgr_gj}e‘ht of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.



Lakshadweep Knadl and Vlllage Industries Board,

9.
‘Kavarattl represented by its Chairman — 682 555
10. Revenue Sub D1v1s10nal Officer, Kavaratti Island — 682 555.
1. Sub Dmsmnal Officer, Amlm Island 682 554.
12. Ass‘i_sta‘_j En:""‘;“;neer LPWD Sub Division, Andrott Island-682 553.
13, Lakshad _heep Dlstrlct Panchayat, Dlstnct Panchayat (HQ)
Kavaratti, =
represented by its Chlef Executive Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
Executive Ofﬂeer =682 551.
15. Vil lage (Dweep) Pdnchayat Kavaratt1 Island, represented by its
~ Executive Officer — 682 555.
16.  Village ('D""wee'p) Pa“nchayal, Amini Island,
represen‘ted by its Exccutive Officer — 682 554.
17.  Village (Dweep) Panchayat,
Kadama' [sland, represented by its
Exee’uw Officer — 682 553.
18, Village (':D‘Wee’p) Pa‘nchayat,

" Androth Island, represented by its
‘ Executive"O’fﬂeer — 682 552, : Respondents

 [By Advocate Srl S Radhakrlshnan (Rl 8 & 10—-—18)]

58.

l.

0A 392/2013

F lussam,fS/o Aboosala, '
appada (Konchukakada) House, -

Saramg
Agath esently working as Cleaner,
RG

) 1tal Agattl

Shukoo;, S/i) late Kidave,
Pakrumupan{oda House, Agathi,
Presently warking as Cleaner,
RGS Hospital, Agatti,

Latheef, $/0 Attakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.
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Hameedath, D/o Koyassan
Aynepara House Agathi,
Pre%emly workmg as Cleaner,

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

RGS Hospital, Agatti.

. Sheemabi, D?Q late Shamsuddeen,

Beepapada House, Agathi,

- Presently woil‘king"as Cleaner,

RGS I‘_I,,OSpita‘l;. Agatti.

Abida ,__.D/o Hamecd
Mak k ?achoda House; Agathi,

- Presently working as Cleaner,

" 10.

11

12.

13.

RGS Ilospltal Agattl

Sulaikla, D/d Moham_ed,
Koylam House, Agathi,
Presently working as Cleaner,
R(;S Hospltal Agatti.

Sulal id
Kalal thlyoda House, Agathi,
;worklng, as Cleaner,

Amp’crpal.lydl‘ﬁlouse Agath1
Pnesently wokag as Cleaner,
RGS 1osp1ta1 Agatt1

Sait’ul.la,_ S/QY'A_bdurahlman,
Mariyat_h_oda!'House, Agathi,




14, 0 Ummer ;
House, Agath1

ing as Dhobi, . . -

15.  Abdulla, S/oiKhalid,
Kandavar Gothi House, Agathi,. -
Presently working as Cleaner,

RGS Hospital, Agatti. Applicants

(By Advocate: Sri ‘IZ{.fRémadas)'
Versus

1. The Admlmsu ator

Vlll“g (chep) Panchayat
ils and Umon Temtory of Lakshadweep 682553

Respdndents

led Labourer,
‘Asswtam Lngmeer Electncal

- Assistant anmeet Electrical,
"Division, Kadamat.

ged 31 years;S/o late-Nallakoya

ouse, Kadamat, Skilled Labourer,

ssistant Engineer Electrical,
D.lVlSlOI’l Kadamat

(OS]
.7< .

: ”a dged 42 years So Hameed Melachetta,



.9/"

Iouse Kadamat Skllled Labourer

Kadamat Skllled Labourer,
:' ssistant anxneex Electrlcal : '
Llcc,lucal SubDivision, Kadamat. . Applicants

4ouse

(By Advocate: 'Sri. R. Sreeraj)

I

3]

The Admlmsu ator,
Union’ lemtmy of Lakshadweep,
Kavcuam 682555

The Duectox of Pdnchayat

Department of Panchayat,

Administr allon of Union Territory of Lakshadwecp, ,
K'lvcuatu 682 555.

The (,hlei Execuuve Ofﬁcer Dlstuct Panchayat
Kadamat-682 556

;’QL 0. Koyamma aged 39 years
killed Labourer,
Sbandry Unit,
ry ofLakshddweep, Kalpem 682 557
at Umprampappada House, -
d-682 557.

, S/o late M K. Hamzakoya, aged 43 years 2
led Labourer,

and 1esxdmg at lhlthlyapadallouse
I\alpcm Island 682 557.

M, IIydcn, 5/0 late M K. Yousef, aged 43 years
w011<' g as Cdsual Labourer,




10.

Amma Husbandry Unit,

Union. lemtory of Lakshadweep, Kalpem 682 557
and residing at Manchiyanam House,

\alpem Isla d 682 557.

C M hammed Ibnu Jaffer, S/o0 K.P. Sayed, aged 44
’ g as Casual Labourer, )

usba”ndry Unit,

tory of Lakshadweep, Kalpem -682 557

and: resrdrng at Kakatchiyoda House,

Kalpem and 682 557.

M.K. Naseer S/o P. Cherlyakoya aged 33 years
working as Casua Labourer, -

Animal Husbandly Unit,

Union Territory of Liakshadweep, Kalpem 682 557
and residing at- Malrmkald<ada House, - '
(alpem 1and 682 557

M Kaldm @/o M. C Muthukoya aged 34 years
workmg as Casual Liabourér; '

Amrp I Hu sbandry Unit,

' ry of Lakshadweep, Kalpeni- 682 557
t Maral House,

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
years, workmg as Casual Labourer,

Ammal Husbandty Unit,

Union | emtory ofLakshadweep, Kalpeni-682 557

and, reslc mg “at: Kandamkalam House,

a, S/o ate M. C Ahmedkunp aged 47 years
asual Labourer

andnry Unit,

ry of Lakshadweep, Kalpem 682 557

Maral House, Kalpeni Island-682 557.

( O Abc ul :__a']am' S/o P. Assainar, aged 39 years
workmg as Casual Labourer,

Arnimal Husbandry Unit, : '

Umon Iemtory of Lakshadweep, Kalpeni-682 557
and resrdmg at Kakatchiyoda House,
(alpenrlsland -682 557.
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Union lcmloxy of Lakshadweep, Kalpem 682 557

and residing | at Pokkarappada House,
Kdlpe' ”If‘la"'d 682 557.

! Unnikrishnan)
4 .
Versus

I.. The Admmlsnatox
Union Territory of Lakshadweep,
Kavaratti:-682555

2. The Director of Panchayat,
Department of Panchayat,
~Union Territory of Lakshadweep,
Kanldlll 682555

3. T he Ch}d ercutlve Ofﬁcer DlStI’lCt Panchayat

4, The Vctcnna]y Assistanf Surge'on,
Village Dweep Panchayat;
Kalpeni-682 557 .. ’

(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013

bic S/o Yusuf, aged 40 years,
llala House, Kadamat,
l’lCit Panchayat Kadamat

2. Ab-du ,wkoor S/o Sayed Ali, aged 41 years,
‘Ukkadyachettd House, Kadamat, .-
Bus Dnver Dlsmct Panchayat, Kadamat.

3. M. K_hah'd, S_/'o‘ Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.

4, Ayoobkhan S/o Kunhlkoya aged 37 years,.
¢ 1 Ilouse Kadamat

Versus

Applicants

Reépondents

Applicants



I

: ‘f}’anchdyat

)epaument 3f Panchayat,

Adxmmsl;atlon of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief Executive Officer, District Panéhayat,
Kavaratti-682555. | Respondents

(By Advocate: Sri S Radhakrishnan)
62. OA 400/2013
| P P Suaj,af,ed 44 years, S/o M. Suban

Puthiya Pandaram House, “Agatti Island,
Umon Icmlow of Lakshadweep.

2. Noushad /\ll aoed 37 yeals S/o U. Sabjan,
Keela'Saramma, Pddd House, Agatti Island,
'Umon Jcmt()ly of Lakshadweep.

3. ML A;bdul Nasex aged 28 years, S/o M. Abdul Rahiman,
Me ouse, Agatti Island,
Uni ory of Lak%hadweep.

5. _ghukoon aged 38 years, S/o Kasmi,
Kar 1yamach3ztta llouse Agatti [sland,

6. M P. Nl/ax-'ﬁlfdain; aged 27 years, S/o M. Abusala,

Mel’xpu.d : .
w)ry ot ,akshadweep Applicants

Versus

l. T he{ /\dmmnstl atm
Union 1untoly of Lakshadweep,
Kay‘ax:a,g;: -682351

[\

The Chairperson,



o~

95
Village (Dweep) Panchayat
Agatti Island, Union lemtory of Lakshddweep 682553

3. The Emiployment Oiﬂcer Kavaratti,
Umon Territory of Lakshadweep 68255
4, The Director of Panchayat,

~ Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chiel Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti lsland Union Iemtoxy of Lakshadweep 682553

6. The Deputy Collector/ASO,
/\gam sland Umon Temtory of Lakshadweep 682553

(By Advocatc 811 S. Radhakmhnan)

63. QA 404/2013

I. Nadirsha N.P., S/0 Nallakoya P. V.,
aged 3] years, Nenampappada (Ilouse), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K,, _
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the -
- Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashidus Kuriakose, SI‘.)
(By Advocate: Ms. Daisy | Daniel)

Versus

I The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

Applicants



4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) ¢

64. OA 406/2013 .

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali, ,
Skilled Labourer, Am,mal Husbandry Unit, Klltan
Residing at Malayampura, Kiltan Island. '

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator, '
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557. -

(By Advocate: Sri S. Radhakrishnan (R1-3))

6S. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr)
(By Advocate: Ms. Dalsy [ Daniel)

Versus

Respondents

Aﬁplicant

Respondents

Applicant



1. The Administrator, |
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,

Village (Dweep) Panchayat, Kiltan.
3. Director of Panchayat,

Department of Panchayath, Kavaratti- 682555

4, Mission Director,

National Rural Health Mission, Kavaratt1 682555.

5. Medical Officer in Charge,
Primary Health Centre, Klltan Island

(By Advocate: Sri S. Radhakrishnan (R1,3t095))

66.. QA 423/2013

1. Abdul Kareem C. aged 42 years, S/o Subalr PP,
Chonam House, Agattl

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya [llam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti. '

5. Maviya U., aged 48 years, S/0 Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P., .
Chekkakkal House, Agatti.

g. Aboobacker P.K., aged 31 years, S/o Koyassan
Puthukotta House Agatti. _

9. MohammedTP , aged 39 years, S/o Hamza
hoppumpad1 House Agatu

Respondents



10.  Saromma M., aged 39 yedxs D/o Hamza ’
Marlyathoda House, Agatti.

1. Ashral AK.,, aged 42 years, $/0 Ahamed M.,
Achan (uttlyoda House Agattl

12, Abdul Razzak R., aged 33 years, S/o Hamza U,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : ' Applicants

(By Advocate: Mr. K.B. Gangesh) "
Versus

l. The Administrator, .
Administration ofthe Union Temtory of Lakshadweep,
Kavaratti- 682555 - .

2. Dlreuo of Panchayats
Department of Panchayats, ' :
Administration of the Union Temtoxy of Lakshadweep,
Kavaratti-682555.

3. Director of Edueation,

Directorate of Education,
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555. :

4. Village (Dweep) Panchayat,
Agatti Island represented by
1S Lxeecutwe Ofﬂcer 682554. .~ ..~ . . Respondents

(By z‘\dVO(,dIL er S {adhaknshnan )

67. OA 444//2013
Aboosalih, S/o Rasheed Koya,

Padalapura, Kiltan [sland.
Union Territory of Lakshadweep, Pin- 682558 - Applicant

(By Advocate: Sri Shawareedharan)
Versus
I Union” lemtoxy of Lakshadweep represented

by the: Administrator,
Kavaratti Island. Pin- 682555,
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The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. ‘

Union Territory of Lakshadweep, Pin-682558.

The Assistant Engineer,
Electrical Sub Division, Kiltan Island
Union Territory of Lakshadweep
Pin-682558.

(By Adyocaig:: Sri S. Radhak;"i.shnén (R1,2,4& 5))

68.

L

(OS]

MS.&'LOJ_Q

Hamcud K . S/o Abdul Rdhman aged 36 years,
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,

Union Territory of L akshadweep.
Working as Casual labourer in

Lakshadwecp Bu1ldmg Development Board, Kiltan.

Hlsmmoor, S/o Mohammed, aged 38 years,

© Pakkiyoda (M) Kiltan Island.,

Union Territory of Lakshadweep.
Working as Casual labourér in

L akshadwcep Building Dcvelopment Board, Klltan.

Ponkuui, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourerin -
Lakshadweep Building Development Board,
Kiltan.’;‘;

Respondents

Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy [ Daniel)

4.

Versus

The /—\dministrator,
Union Territory of Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,

Lakshadweep Building Development Board,

Kavaratti,

Director of Panchayat,
Department of Panchayat, Kavaratti.

Respondents

(By Advocate: Mr. S. Radhakrishnan (Iil, Jtod))

69.

0.A No. 488/2013

Salmath

D/o. Sayed Koya
Madapally House
Chetlat Island.

(By Advocate Mr. K.B. Gangesh)

Versus

The Aéi;;gnilnist'l'atox', _
Adminjstration of the Union Territory
of Lakshadweep, Kavaraiti — 682 555.

The Di}je_ctor (Services) _
Admiinistration of the Union Territory
of Lakshadweep (Secretariat),

- Kavaratti — 682 555.

Departmem of Science and Technology

Union Territory of Lakshadweep,
Kavareﬁhi — 682 555.
Represented by its Director.

(By Advocaté‘Mr. S. Radhakrishnan) |

70.

OA 492/2013

Applicant

Respondents



¥c])

K. Bushra Beegum, W/o Hakeem,

Aged 27 yearzs, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I—la?inarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555,

The Dijector of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

I

OA 499/2013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Mohariimed Shafi Qraishi Malika,

S/o. M, Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents
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Union ':'1“61‘1'itory of Lakshadweep, PIN ~ 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act, -
Office of the Programme Officer,

National Rural Employment Guarantee Act,
IKadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual*Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini [sland, Union Territory of Lakshadweep
Pin — 682 552 | |

(By Advocate: Mrt'l‘CC Swamy)

l.

3.

Versus

The Adifiinistrator

Union Ferritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



o
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union 'l‘erritory of Lakshadweep — 682 552

The Assistant Engmeer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti = 682:555 - S - Respondents

(By Advocate: Mr. S Radhakrlshnan( 1-3,5&6)

73.

0.A No. 509/2013

Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Qhetta House, Androth.

Shahidé Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K .
Makket House, Androth.

Aysha Beegum P.V.K
D/o. Yakoob P.K.
Puthlya Pentamvell Kad
Andmth

Rahmath Beegum K
D/o. Hamzakoya P.P’,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
LLavanakal House
Androth.

Subaidfa A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K'
Dfo. Mdjeed P.V.K
Pentamibeli Kad, Andloth

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

IMaseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

[\

Versus

The Administrator,
Administration of the Union Territory
of Lakskadweep, Kavarathi - 682 555.

Directgrate of Industries

Union Territory of Lakshadweep
Kavardthi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena ((/ ) Haseenabi Therakkal
Therak] 1 House, Kadamath
Data Bt l-y Qperator

Vlllagje Dweep anchayath Kadamath

(By /-\dvocate": Mr.R.SreeraJ)

Applicants

Respondent's

Applicant
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Versus

" The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson N
Village (Dweep) Panchayath
Kadamat - 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat - 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants '
Kiltan _ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus
The Administrator
Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath



Department of Panchayath

Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

The Chairperson

Village (Dweep) Panchayath
Kiltan — 682 558

The Principal !
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kalllyammakada

Kadamath Island

K.K.Khalid

Cook, Government J.B.School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura -
Kadamath Island

Respondents
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10.

{07

Ummer P.P.1
Cook, Government J.B. School
Kadamath v
Residing at Alikothapura
Kadamath Island

|
Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

Muhammed Shafi P.P

Cook, Government S.B. School
Kadamath

Residing at Kadamath Island

Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath - !
Residing at Puthiyapura
Kadamath [sland

Abdullakoya B.M

Watch and Ward _
Government J.B.School, Kadamath
Residing at Biriyommada -
Kadamath Island P

Jafer P <
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath '
Residing at Pupathada

Kadamath Island Applicants

(By Advocate: Mr.P.V.Mohanan)

L.

3.

Versus

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath -

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master



Government J B School
Kadamath — 682 556

4. The Principal !

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 | Respondents
(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

labeebulla P.M !
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School +
Kadamath Island - o Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

‘ Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti —682 555 | ‘

3. The Pri nupal

Government Jawaharlal Nehru Senior Secondary School

-Kadamath Island 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

l. Yacoob
[Cathathe Chetta House, Kadmat.

2. Vahida ‘
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4, Yacoob
Kaladi House,'Kavaratti.



13.

17.

20.

Muhammed Salih

- Aynepura House, Kavaratti.

.
o
Fareeda Beeoam !

Molokepura House, Kavalattn.

Saleem :
Pallicham House, Kavaratt1

Bamban |
Nambicham House, Kavgpeiltti.
Sayed Abdullakoya
Chendipura House, Kavalattl.

‘Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath -
Thirinipura House, Kavaitatti.

Fazeela Beegum
Kannipura House, Kavaram

Ummm
Thirinikad House, Kavarattl

Firozkan _ .
Athnachammada HousejKavaratti,

Jaffer .
Marikilam House, Kavaratti.

~ Amanulla,

Mela [llam House Kavaram

Sirajudheen .
Molokepura House, Kavaratti.

Hlyasudheen
Chamayathapula House/ Kavarattl

Fathahudeen
Kadapurathaba House Kavarattl

Muneer -
Kuttipapepura House, Kavaratti.




21,

22.

23.

24.

25.

26.

27.

28.

IR «mmk
- Ho

Ashik
Puthiya Alikom House, Kavaratti.

Muhammed Musthafa, b .
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

Jamhar Hussain i
Beeranthoda House, Kavaratti.

TR

Muhsin S o
Beeranthoda House, Kavé;ratti.-

Rauf
Chettipura House, I\avalatu

Hazarath
Chungam House, Kavaratti -

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator o
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath |

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Temloxy of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554
(By Advocate: Mr.S.Radhakrishﬁan)

79.  OA 582/2013

1. Rasheed Koya
Multi Task Employee ¢
Public Library, Kilthan * =,
Residing at Kilthan et

2. Smt.Sulfabeegum

Cook, G.H.S Kadmat . I-
Residing at Melachetta Hauumakudl
I\adamalh Island s

(By Advocate: Mr.P.V.Mohanan)

Versus. . .
1. Fhe Admmlstrator AN
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557

(By Advocate: Mr.S.Radhakrishnan)

80. 0A 6012013

{asheed Koya S. V , S/o Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreédharan)

Versus
e

1. Union Territory of Lakshadweep, represented by the

Administrator, Kavaratti Island, Pin — 682 555.

AL

Respondents

Applicants

Respondents

Applicant

2. The Director of Panchayath; Union Territory of Lakshadweep,



,.;;,!i:gwm?m ST S

Kavaratti Island, Pin — 68'2}‘55:}'5‘5‘-

3. The Chaupelson Village (Dweep) Panchayath
Kiltan Island, Union Ter rltory of Lakshadweep,
Pin — 682 558. . "_ 5 '} l

4. The Executive Officer, Vll ge (Dweep) Panchayath,
Kiltan Island Union T emtory of Lakshadweep, Pin — 682 558.

5. The Library and Informatloln Asmstam Pyblic Library,

Kiltan Island, Union T emtory of Lakshadweep,

Pin — 682 558. v Respondents
[By Advocate: Sri S. Radhams"ﬁpgqcm 12,4 8&5)]

81. OA 634/2013 .

Malikdeenar, aged 21 yeas, S/o Hamzath
Sara Manzil House, Agatti. L ‘ Applicant

(By Advocate: Sri K.B. Gangesh)
: 3
Versus

I The Administrator, S
Administration of the Umon Terx itory ofLakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, . -
Department ofPanchayats o
Administration of Union Terltory of Lakshadweep,
Kavaratti — 682 555. " i

=
3. Department of qucatlon Admmlsuatlon of the
Union Territory of L akshadweep, Kavaratti,

represented by its Director = 682 555.

4, Village (Dweep) Panchay'é:f"
© Agatti Island, represented by its Executlve Officer,
682 554. L Respondents

(By Advocate: Sri S. Radhakri{‘.Shhéljn),'

82. QA 635/2013

I Fathahudheen K.P., aged 40 yeaxs S/o. bayed Muhammed Koya,
Kattampalli House, Agatu

2. Younis, aged 31 years, S/ﬂo‘l'A‘bdulla, Mariyathoda House,



Agatti.

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
Mukriyoda House, Agatti.

4. K.M. Amina, aged 46 years D/o Abdul Rahman,
Kuttiyam Mukriyoda Housci _Agatut‘l  Applicants

(By Advocate: Sri K.B. Gangesh)v“ .

"i'

Nersus
\ I

|.  The Administrator, RS _
Administration of the Umon Terrltory of Lakshadweep,
Kavaratt1 682 555. e :

2. Director of Health Services,
Directorate of Health Services, = .
‘Kavaratti — 682 555..

3. Medical Officer in charge, = 7
' Community Heallh Centre, Agattl — 682 553.

4. Medical Officer in Charge, Rapv«(;andhl SpeCIallty Hospital,

Agatti — 682 553.

5. Village (Dweep) Panchayat Agatti Island, represented by its
Executive Officer, 682 553. Respondents

S

(By Advocate: Sri S. Radhakrishnan)

83. OA 791/2013

Fareeda Beegum M.L., Meppada Ill
Agatti Island. . D

(By Advocate: Sri IK.B. Gangesh)
Versus

1. The Administrator, .
Administration of the Umon Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, '
Department of Panchayats
Administration of Union: Territory of Lakshadweep,
Kavaratti — 682 554. '

Applicant
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3. Project Manager, Deswcated Coconut Powder Unit,
[Lakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554,

4. The Deputy Director (Admm), Lakshadweep Development
Corporation, Kavaratti — 68.2:"5.54,

5. Village (Dweep) Panchayat: o

Agatti Island, represented by its Executive Officer,

682 553. o Respondents
(By Advocate: Sri S. Radhakrishnéi‘i):;i'-"v

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M P.,
\/allyapuxd House, Kilthan Island P O '
U.T. of Lakshadweep. S _ Applicant

(By Advocate: Sri P.V. Mohanan)

"__'i\/fersus
1. . The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat, -
Administration of UT of Lakshadweep,
Kavaratti — 682 555. -

3. The Principal, Govex‘nlqwen‘;:»Highel‘ Secondary School, :
Kilthan [sland — 682 556. " . Respondents

(By Mdwocale 1~ Shi < RAALJ@&LWD

85. OA 880/2013 s '

Muthukoya N.P
Nalakapura, Kiltan Island :
Union Territory of L akshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan) '
Versus :
I Union Territory of L aksha‘d';vaeep represented

by the Administrator
Kavaratti Island — 682 555
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2. Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island = 682 555

3. The Senior Admmnstxatlve Ofﬁcer
Education (District Pancth’ayath)
Union Territory ofLakshadweep :
Kavaratti Island — 682 555

4, The PrmCIpal
Government Senior Seéondary. School‘
District Panchayat Klltan Island
Union Territory of Lakshadweep 682 558

(By Advocate: Mr.S. Radhaershnan)

l|.~

86. OA 89?/2013

|
K.C.Abdul Khader ._,'_1,%.
Kulikaraya Chetta House e
Chetlat Island . .
Union Territory ofLakshadweep 682 554

(By Advocate: Mr.Shabu Sreedhe}ran)“

Versus:

[—

Union Territory of Lakshadweep represented
by the Administrator 1 1/ -
Kavaratti [sland — 682 555%

2. The DlrectOI of Panchaya’uh
Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti [sland — 682 5557+ -

4. The Principal S

Government Senior Secondary School

District Panchayat, Chetlat Island

Union Territory of L akshadweep 682 554

(By Advocate: Mr.S. Radhaknshnan)

Respondents

Applicant

Respondents
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87. (A 904/2013 | , £ '_?
Kadeeja C.P 4
Cheriyapurakad L .
Kalpeni Island S - Applicant

(By Advocate: Mr.K.B.Gangesh) |

Versus

I. The Administrator .
Administration of the Union Terrltory of Lakshadweep
Kavaratti —682555 :
2. Sub Divisional Officer ' e
Office of Sub Divisional Officer - :
Kalpeni Island — 682 554 . R
3. The Director (Rural develépfﬁéht)
Department of Rural Development
Administration of the Union T,e;t_‘i.tory
of Lakshadweep, Kavaratti'. — 682555 Respondents
(By Advocate: Mr.S.Radhakrishnéﬁ'); .

88.  0A 905/2013

. Abdul Khader C.
Chekkiriyammada House .= "
Agatti Island

2. Bugar Jamhar T.P

Theklapura House R

Agatti Island R, Applicants
(By Advocate: Mr.K.B.Géngesh) < i

Versus .0

1. The Administrator AR
Administration of the Umon’Terrltow of Lakshadweep
Kavanattl Island — 682 555 ' :

2. Director of Panchayaths o
Department ofPanchayaths
Administration of the Union Temtoxy of Lakshadweep
Kavaratti Island — 682 555
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4. Kidave K.O

3. Project Manager i
Desiccated Coconut Powder Unit
Lakshadweep Developrr_;ent Corporation Limited
Agatti, Kavaratti 682555 |
4, The Deputy Director (Admn)
Lakshadweep Development Corporation
Kavaratti — 682 555

5. Village (Dweep) Panchayath -
Agatti Island represented by its
Executive Officer - 682 SSBM’

o
(By Advocate: Mr.S.Radhakrishnan) k

89. 0OA 939/2013

I, Safiyullahk.C . 1
Kuttiyachada House - ‘
Kalpeni Island

2. Saifulla M.1
Melaillam House
Kalpeni Island

3. - Kunhil <oydM \ S
Mathil Valiyammada House
Kalpeni Island

Kakkachiyoda House .
Kalpeni Ilouse
(By Advocate: Mr.K.B. Gangesh)
Versus
1. The Administrator

Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 :

2. Director of Panchayaths

Department of Panchayaths .
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Develop'nrhent Board

Union Territory of Lakshadweep ?
Kavaratti represented by 1ts Secretary - 682 555

I
1
1

Respondents

Applicants



The Technical Officer '
Lakshadweep Building Development Board
Kalpeni Island - 682 553

Village (Dweep) Panchayath ,
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan)

90.

l.

OA 942/2013

Mohammed Ashik
Palliyat House i
Androth Island

Abdul Latheef

Karakunnel House

Androth Island

Mohammed Ubaidulla Sy
Chodath House

Androth [sland

Mohammed Fathahulla g
Karachetta House
Androth Island

[

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator '
Administration of the Union Territory of Lakshadweep
Kavaratti Island —~ 682 555

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 :

Lakshadweep Building Development Board
Union Territory of Lakshadweep -
Kavaratti represented by its Secretary — 682 555

The Technical Officer . 4
Lakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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5. Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554 Respondents
(By Advocate: Mr.S.Radhakrishnan)

91. OA 952/2013

1. Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya
Casual Labourer
Power House, Kalpeni ...
Residing at Chakakeel House
Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed
' Casual Labourer

Power House, Kalpeni
Residing at Pokkayoda House
Kalpeni, Union Territory of Lakshadweep

4, Hamza Koya P -
Casual Labourer
Power House, Kalpeni
Residing at Pallath House
Kalpeni ‘ Applicants

(By Advocate: Mr.Hariraj M.R)
Versus

1. Union of India represented by the Secretary
to Government of India -
Ministry of Home Affairs
New Delhi — 110 001

2. The Administrator .
Union Territory of Lakshadweep
Kavaratti — 682 555

3..  Executive Engin'eer
' Department of Electricity .
Kavaratti, Union Territory of Lakshadweep
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4. Junior Engineer,

Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. QA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Adlhinistraior .
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath _ _
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

l. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island _
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector ,
“Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V :

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpenx [sland

Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

(8]

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavarattx - 682 555

Agncultural Officer
District Panchayath (Agricul lure)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath

Kavaratti — 682 555 : Respondents

(By Advocate: Mr.S.Radhakrishnan)

94,

0.A No. 122512013

C.P. Showkathali,

S/0. Mohammed Koya A

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni A Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of India
Repr ! sented by the Secretary to
Goveérnment of India,
Ministry of Home Affairs
New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

Executive Lngineer
Department of Electricity
Kavaratti, Union Territory of
[.akshadweep — 682 555.

(OS]

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.J usticev A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union ’i"erritory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 o 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the .sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is.for
issue ol a direction to the rcspondenls. to regularize their services. In the case of'a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuetcl dircetion to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It ‘has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various deparfments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no‘
jurisdictibn to entertain those cases in view of the judgment rendered by a
Division Bench bf the Kerala High COurt. in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In. the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention inall these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State ofBihar and Others -
(2010) 4 SCC179.
4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5, R.N.Nanjundappa Vs. T. Thimmiah - (1972) 1 SCC 409.

0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. VaZsamma -2012 KLT 294.

Non-Panchavath Cases
OA 212, 266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been wo’rking in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in QA 225/2013 have been working for 18 years wherea$ others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been wor.king ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for m&te than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
" casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a p,roézess was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagemems were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days



~

\25

’ has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absbrption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The fwé judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court éxhoded all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the ‘constitutional scheme. While issuing the above
direction, their Lordships reiterated thét it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to 'merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referrihg to those
employees who have continued to work for 10. years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question” of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC' 1071;
R.N.Nanjundappa ~ (1972) 1 SCC 409 & B.N.Nagarajan —(1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of thev';*Apex }"Cou’rt in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC ‘(L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the ap’pointees would not have
any claim for ad-hoc/regular appointrrients available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while ‘concufrihg with the view taken by the High
Court held that initial appointménts o‘f the appellants were made in gross
violation' of the provisions contained in the relevant Act and also the
doctrine of equality enshrined undér Articles ‘14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hbpe that the plight bf the appellants would
also be taken into account by the adminiétration and consider the

desirability of relaxing the age-limit provided in the Rules.



13.  In Nanjundappa (Supra), the Agex~ Court had held thus:-b'

“[f the appointment itself is in-infraction of the rules or ifitisin
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in deflance of rules or it may
have the effect of setting at naught the rules.” - :

14, We do not propose to burden this order by referring to several other

 decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concérned, be it the Lakshadweep
Avdministrationv or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the erhployees
whoﬂhave continued in service for one or two decades or slightly“less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact femains that hundreds of employees in fhis
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administrétioh or Panchayats may not require
the services of quite a number of those employees throughout the vyear; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged» in one séheme or the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departmerits, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a yéar by engaginvg them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employeesA working on certain posts for years together
without any prospect of being regularized or absorbed,v are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,

to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the

applicafrits:ﬂffihave been engaged by Village (Dweep) Panchayats or District

Panchayat, the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water

Supply Scheme of the Village (Dweep) Panchayatbof Agathi Island had
approaohe@_this Tribunal, aggrieved‘ by the failure of the Union of India
and the‘:L'a:kshadweep Administration in granting thém temporary status
under the Séheme for i‘emerafy Status &.v Regularization -introduced By
" the Union- of India, in O-.I\‘/I.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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~ to the local residents of Agéthi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.

Grant-in-Aid was provided to meet the additional expenditure“ anc
Society used to manage the Scheme. Later, Island Councils were broug};t
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and dﬁring
the year 1995 all the assets and liabilities of the Island Council of Agathi
were tranvsferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued At‘he
following among other directions:- -

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayals for granting
tempé_rary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities- are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme. '

() No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this




Tribunal in Original App‘l.icationvs‘ 'I?\“Ic').1297 & 218 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

L4

"We have carefully peridsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
- Chairpersons of the respéctive Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have.good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show thqt they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................ )
~ In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment (o them. [t
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lksha&’weep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

21.  The above decision was confirmed by a Division Bench of the High
Court in O.P.No0.28776/2001. Still later, OA No.1008/1997 and OA
No.571/1998 were also aismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.N0,35164/2001.

1
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its »iﬂnancial status and various other administrative policies. ‘The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration (o adopt the.
Department of Personnel & Training Casual.Labour (Grant of
Temporary Status & Regz.tlam.’zation) Scheme 1993 and prescribe it
prospectively (o the Panchayats. for. granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any ‘appointments il the Lakshadweep ~Administration  frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in O4 820 of 2001 stands set aside."

23. In this context, it is ﬁertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchaya'ts are represented by their Chairpersons and not by the Executive
Officers.

24.  There is yet another aspeci,of the matter. In the course of heafing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat ¢lections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being made on  political  basis  and some  of  the

disengagements/retrenchments also have political colours.



25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written staf,ément, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above hotiﬂcation
in support of the argument that the Panchayats are vested with the right
and authority to "hifé and fire" employees. waever, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants tho_ugh the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration_ himself has

appeared for the Panchayats as well. -

27. Learned counsel for the applicants in some of the cases have invited
our attention to vvvarious provisions containéd in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sti P.V.Mohanan who appears for the applicants in some of the
caSes', contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore

necessarily the Panchayats have the power to regularize or absorb casual
y y

workers, especially after the introduction of the Lakshadw?ep Panchayats

Regulations, 1994. The learned counsel has invited our attention 1o
Article '2'34(g,) and Article ;4() of the Constitution of India in this context,
We do not propose to refer to or deal with identical argumentsladvanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
Jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
prot'eclion under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Sihg/’/ - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in QA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is.that they may be allowed to
conli‘nuc"in service, albeit on casual basis. It is true that the apvplicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994 _
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis ol'interim orders passed in these cases.



30. When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one strefch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in

- some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the .
authority concerned. Some of them have been functioning in
veterinary units which require special skill. some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time. without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the: specialized nature of the job, which cannot be performed by. all:
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June 201 3
and thereafter the interim order has been passed.

10.  For this purpose, all the serving -casual labourers should be
identified and grouped as under .-

(a)  Those who have put in more than 10 years of casual /abour
service, with or without the artificial ' break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specmc schemes -

(b) = Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those‘ who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
‘the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
fo continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS. could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum. of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not;ce of two
weeks before d/sengagement - : U

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides -for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged.  Rest of the casual labourers
shall continue until further orders. :

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by-the counsel for the applicant in OA No;.
507 of 2013),-if falls under (b) or-(a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated“to be ITl); he ‘shall be re-engaged before the
next date of hearing and conf/rmat/on g/ven on the next date of
heanng

8

31. Pursuant to the above order, the Panchayats/DepartmemS have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013 Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of dxsengagement have approached this
Tribunal and those Original Apphcatlonsare also included in this bunch of

cases. It appears that the, Administration has also sought to rely on the



judgmem of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No0.606/2012, conténding, inter-alia, that its policy.is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they -were SO
engaged after undergomg regular selectlon process. In our v1ew the
Administration has been lalgely respon51ble for the prevallmg unfonunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their serviees
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders s understandable.
However, going by. the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regula‘ri‘zed.ul,t has
been repeatedly held by the Apex Court th‘a‘t there is no room for any
sympathy for such casual labourers even if they have eoﬁtinued in service

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
con31derat10n to those employees who have been working on casual basis
for more than a decade or two. Similarly, the pllght of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement ‘of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so

‘as to avoid unnecessary legal complications in future. Appropriate

guidelines/regulations can be formulated for engagement of casual
employees in the projects (cither seasonal or otherwise) that may be
implemented in the island.

3. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these. employees who have:.been»toiling
for years -together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while ‘making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is ‘held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications
are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4, 2014, !
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